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BEFORE THE NATIONAL GREEN TRIBUNAL , 
PRINCIPAL BENCH, NEW DELHI 

OA 448/2022 

IN THE MATTER OF: 

In re: Suo mota matter in: "178 women workers fall ill after gas leak in 
Andhra 's Visakhapatnam." 

REPLY ON BEHALF OF PORUS LABORATORIES PRIVATE 
LIMITED. 

MOST RESPECTFULLY SHOWETH: 

PRELIMINARY SUBMISSIONS: 

1. The present Reply is being filed by Porus Laboratories Private 

Limited ("Porus"/ "Answering Respondent") to the suo mota 

cognizance taken by the Hon'ble National Green Tribunal on the 

basis of a newspaper report as published in the Hindustan Times on 

03.06.2022. It is alleged in the said newspaper that a gas leak was 

suspected from the premises of Porus which has affected about 1 78 

people at a neighbouring plant/factory. 

2. At the outset it is submitted that there has been no gas leakage from 

the premises of Porus. The relevant authorities, as detailed below, 

have carried out their investigations, inspections and all documents 

and clearances as requested by the authorities were duly provided by 

Porus. Upon being fully satisfied of there being no gas leakage from 

the premises of Porus, a notice permitting Porus to continue carrying 
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out its business/manufacturing activities has been duly issued by the 

relevant authorities on 15.06.2022. 

BRIEF TIMELINE OF EVENTS: 

3. That Porus is a company incorporated on 09.12.1996 under the 

Companies Act, 1956 dealing in the business of development and 

production of Active Pharmaceutical Ingredients ("APis"), 

Pharmaceutical Intermediates and Specialty Chemicals. Porus has a 

manufacturing unit located in the Andhra Pradesh Special Economic 

Zone at Visakhapatnam. 

4. That on 03.06.2022 news broke out of a gas leakage incident 

affecting the employees of M/s Seeds Intimate Apparel India Pvt. 

Ltd. located in the premises ofM/s Brandix Apparel India (Pvt.) Ltd. 

(BIAC), SEZ, Pudimadaka Road, Atchuthapuram, Visakhapatnam 

District (Presently Anakapalli District). 

5. That on 03.06.2022 at around 11:55 A.M., Porus received a call from 

the Environment Engineer, Andhra Pradesh Pollution Control Board 

("APPCB"/ "PCB"), Visakhapatnam inquiring if there was any gas 

leakage smell in and around the premises to which it was duly 

informed that there was none. At around 12:00 noon, Porus received 

another call from the Zonal Manager, Andhra Pradesh Special 

Economic Zone ("APSEZ") also inquiring if there was any gas 
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no leakage. The Zonal Manager informed that he sought to carry out 

a site inspection at Porus' premises. The Answering Respondent 

invited the Zonal Manger and his team to visit the site and carry out 

the inspection as required. 

6. The Zonal Manager along with the Environment Engineer and other 

team members visited the Answering Respondent's facility. Apart 

from conducting a site inspection, inquiries were also made with 

Porus's employees leaving 'A-shift' as well as the 'Khalasi' labors 

stationed outside Porus's premises. The Zonal Manager and his team 

left Porus's unit/premises having been satisfied that there was no 

evidence of gas leakage. 

7. That later in the day on 03.06.2022, the Answering Respondent also 

received further inquiry calls from different government authorities 

such as Department of Factories, Police, Local MLA, Pollution 

Control Board, Special Economic Zone concerning any gas leakage 

from Porus. The Answering Respondent denied that there was any 

gas leakage from its premises and further invited all authorities and 

individuals to carry out an inspection of the plant/ facility. The 

Answering Respondent also clarified that none of it's employees or 

workers working in the premises got affected by any such alleged 

gas leakage and were performing their shift duties as normal. Later 

in the day a team comprising of the Environment Engineer, Pollution 

Control Board, Assistant Engineer; Department of Factories -



Andhra Pradesh Industrial Infrastructure Corporation officials came 

to the Answering Respondent's facility to carry out further 

inspection and left the premises without providing any comments. 

8. Though there was no evidence or observation by any government 

authority on any gas leakage from Porus; however, mistakenly few 

newspapers and news channels stated that there was Ammonia gas 

leakage from the Answering Respondent's facility on 03.06.2022. 

However, most of these newspapers/news channels refined their 

statements on 04.06.2022 stating that the exact root cause of the gas 

leakage was yet to be identified. Furthermore, all other 

companies/facilities in the APIIC-SEZ also confirmed to the SEZ 

authorities on their WhatsApp group that there was no Ammonia gas 

leakage from the respective facilities. A copy of the news report 

published in 'The Hindu' is annexed herewith as Annexure R-1. 

9. On 04.06.2020 around 12.30 P.M., Assistant Development 

Commissioner- SEZ- Vizag conducted an inquiry at the Answering 

Respondent's facility about the usage of Ammonia gas in the plant. 

The Answering Respondent duly clarified and confirmed that no 

Ammonia gas was procured or used in its facility. The Answering 

Respondent also showed proof of all the documentation detailing the 

materials/goods etc. that were procured or entered it's premises. 

Thereafter, on the same day i.e., 04.06.2020, around 5.20 P.M. Joint 

Chief and Assistant Engineer - APPCB visited the Answering 
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terrace and all scrubber systems for possible Chlorine gas leakages. 

Furthermore, data was collected from the Distributed Control System 

("DCS") for Scrubber Systems that are connected to the Chlorination 

reactors. Complete inspection was also carried out of the Volatile 

Organic Compound ("VOC") analyzers present at different locations 

in the site and testing was also carried out on their effectiveness and 

working condition. 

IO.On 05.06.2022, the Answering Respondent again received calls from 

the PCB and DOF around 9.20 A.M., inquiring about any gas leakage 

around 8.45 A.M to 9.00 AM. The Answering Respondent denied 

that there was any leakage and informed that the management was 

physically present at the site in safe condition and invited them to 

inspect the site/ facility. However, no officials visited the Answering 

Respondent's facility during the day. There were PCB officials 

continuously monitoring VOC/Gas detection of all surrounding 

industries in APIIC-SEZ. 

ll.On 06.06.2022, High Level Investigation committee members 

appointed by the Government comprising of the Joint Chief 

Environment Engineer from the APPCB along with Assistant 

Engineer; Deputy Chief of Factories, DOF and IF; Assistant 

Commissioner of Police along with his team and a Professor from 

Andhra University visited the site, inspected the manufacturing 

facility, chlorine storage and distribution facility. The committee 

members interacted and questioned the Answering Respondent's 



employees over processes, operations and controls at the Answering 

Respondent's plant. In addition to the above, officials from the Drug 

Controlling Authority comprising of 4 members led by the Joint 

Director investigated for two consecutive days i.e., on 06.06.2022 & 

07.06.2022, took rounds of the plant manufacturing blocks and 

collected all required permissions and approvals that are required for 

site operations. Separately, a verification of the import-export 

documents for products being dispatched and collection of data 

pertaining to route of synthesis for manufacturing and Effluent 

Treatment Plant was also carried out. It is pertinent to mention that 

the Answering Respondent cooperated fully and provided complete 

assistance to all the authorities for carrying out a complete 

investigation of the site/plant to their satisfaction. All compliances 

and requirements for the operation of the site/plant were found to be 

in order. 

12.0n 07.06.2022 around 11.15 a.m., the Assistant Engineer from 

APPCB visited the Answering Respondent's site and served a "Stop 

Production Order" temporarily stopping all manufacturing activities 

as a precautionary measure to alleviate any apprehension of any 

untoward incident and pending further investigation. In compliance 

of the Stop Production Order received from the APPCB, the 

Answering Respondent immediately took all steps towards the safe 

shut down of the plant which was duly communicated in writing to 

the APPCB. Around 2.15 P.M. officials from the DOF and APPCB 

visited the site again and collected data related to production stock 
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statements for March to May 2022, raw material stocks, DCS 

supporting data for scrubbers from 1st to 61h caustic soda lye 

consumption, chlorine risk assessment and dispersibility, Petroleum 

and Explosives Safety Organizations ("'PESO") approved letter etc. 

All information and documents requested by the respective 

authorities were duly provided by the Answering Respondent. It is 

pertinent to state that the Answering Respondent has installed 

efficient Detection Systems in sufficient quantities at the storage, 

distribution, reaction and scrubbing systems areas. All the Detection 

Systems are interlocked with the DCS for control and prevention of 

any possible gas leakages. The Answering Respondent has duly 

clarified all suspicions around gas emissions with transparent data 

from the DCS as well as the protocols followed in the plant. A copy 

of the Stop Production Order is annexed herewith as Annexure R-2. 

A copy of the licenses issued by PESO, NOC by the State Disaster 

Response and Fire Service, Labour License etc., are annexed 

herewith as Annexure R-3. A copy of the letters dated 07.06.2022 

sent by the Respondent to the APPCB in compliance of the stop order 

to ensure safe shut down of the plant is annexed herewith as 

Annexure R-4 (Colly). 

13. That as the Respondent had complied with the Stop Production 

Order, all investigations had been completed by the authorities as 

mentioned hereinabove to their satisfaction and there was no gas 

leakage or any violation on the part of the Respondent, a request was 

made for revocation of the Stop Production Order vide letter dated 



g, 
13.06.2022. On 16.06.2022, having completed its investigation, the 

APPCB granted a Temporary Revocation against the Stop 

Production Order issued by the Joint Chief Environment Engineer, 

APPCB to resume all manufacturing activities. Subsequent to the 

revocation order, the Answering Respondent has resumed its 

manufacturing activities from 17.06.2022 as per safe restart 

procedures upon confirmation of all detection and protection systems 

being in working condition. A copy of the representation made on 

13.06.2022 for revocation of the Stop Production Order is annexed 

herewith as Annexure R-5. A copy of the Temporary Revocation of 

the Stop Production Order is annexed herewith as Annexure R-6. 

14.It is submitted that the newspaper report on the basis of which this 

Hon 'ble Tribunal has taken suo mota cognizance of the alleged gas 

leak also states that it was only suspected that a gas leak had occurred 

from the premises of Porus Laboratories. All government authorities 

have duly carried out their investigations and inspections of the 

Answering Respondent's plant/ facility and not found any gas 

leakage from the Answering Respondent's plant/ facility. Upon 

being fully satisfied, the APPCB has also permitted that the 

manufacturing activities be resumed. 
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15 .In light of the submissions made hereinabove it is prayed that the 
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BEFORE THE NATIONAL GREEN TRIBUNAL '0 
PRINCIPAL BENCH, NEW DELHI 

OA 448/2022 

IN THE MATTER OF: 

In re: Suo moto matter in: "178 women workers fall ill after gas leak in 
Andhra 's Visakhapatnam." 

AFFIDAVIT 

I, Srinivasan Namala, S/o Shri Purushothama Rao Namala, Rio Villa No.l5, Indu 
Fortune Fields, Kukatpally, Hyderabad- 500 072 do hereby solemnly affirm and 
state as under: 

1. That I am the Srinivasan Namala of the Respondent and as such well­
versed with the facts and circumstances ofthe present case and as such 
competent to file the present affidavit. 

2. I say that the present Reply has been drafted under my 

instructions. I say that I have perused the same, and I say, that 

except for the contents of the legal averments contained therein, 
the contents thereof are· true and correct to the best of my 

knowledge and belief and as per the records available with me. I 

say that the contents of the present Reply may be read as a part of 

this affidavit, and the same are no 
0 

II;. ro~ed herein in 

order to avoid prolixity. s:oV'~ 0 ~~ 
~ : PONENT 
0 AY 

VERIFICATION: 
0" ·v 

I, Srinivasan Namala, the deponent named hereinabove, do hereby 

solemnly affirm and verify, that the contents of the above Affidavit are true 

and correct to the best of my knowledge and no part. gb!t_~~ false and no 
~. AT • 

:.::; -d 
c£. · II 
0 ";1 

material has been concealed therefrom. :}DoR 0-~'~ 

Verified at Hyderabad on this 4th day of July, 2022. O'*Hvo.*. ·· o /J..~ 
_, 

DEP NENT 

P.V. Ragha9vaoR~~ 
B.A., LLB, 

Advocate & Central Notary 
# R.P. Colony, Opp. Amt,edkar Statue, 

Jagadgirigutta, Hyd~37, 
Regd No: 759 1109 

:: ommlssion Expires 16! 1/2024 
" Ceil: '33£6577&.45 



" 7/12/22, 9:03AM 178 employees fall sick after inhaling poisonous gas at Anakapalli in Andhra Pradesh- The Hindu 

NEWS > CITIES > VISAKHAPATNAM 

VISAKHAJ> A TNAM 

178 e1nployees fall sick after inhaling poisonous gas at 
Anakapalli in Andhra Pradesh 

Women workers receive treatment in a hospital, in Visakhapatnam on Friday. 

Staff Reporter 

ANAKAPALLI JUNE 03, 2022 21:07 1ST 

https: //www.theh indu. com/n ews/citiesNisakllapatnam/17 8-employees-fall-sick-after-i n h a ling-poisonous-gas-at-anakapalli-in-and h ra-pradesh/articl... 1/5 
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7/i 2/22,-9:03 AM 178 employees fall sick after inhaling poisonous gas at Anakapalli in Andhra Pradesh· The Hindu 

THE HINDU 

PCB says no gas leak; cause of gas a mystery 

As many as 178 women employees, working at Quantum Seeds, the second unit ofBrandix 

India Apparel, were taken ill after allegedly inhaling some poisonous gas at the Special 

Economic Zone (SE,Z) at Atchutapuram in Anakapalli district, on Friday. 

The district administration, Anakapalli Police and the Pollution Control Board (PCB) officials 

are yet to ascertain what was the gas which allegedly leaked, and its source. 

Initially, it was suspected that ammonia gas might have leaked from a nearby chemical factory. 

Police sources suspected that the poisonous gas might have blown towards the apparel SEZ due 

to wind, which led to the incident. 

https://www.thehindu.com/news/citiesNisakhapatnam/i 78-employees-fall-sick-after-inhaling-poisonous-gas-at-anakapalli-in-andhra-pradesh/articl. .. 2/5 
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7/12/22, 9:03AM 178 employees fall sick after inhaling poisonous gas at Anakapalli in Andhra Pradesh- The Hindu 

THE HINDU 
and nausea. 

No leak: PCB 

However, later in the evening, PCB officials said they had checked chemical units nearby and 

found that there was no indication of a leak on their premises. According to the polution board 

officials, the recordings were normal and all the employees in the chemical unit were fine. 

"If there was a leak in the suspected chemical factory, its employees would have fallen sick and 

the people in the surrounding areas would have been affected. But the situation is normal over 

there. So, the suspected gas leak remains a mystery," a PCB official said. 

According to sources from the district administration, they were verifying if there was any gas 

leak from the AC unit or the Effluent Treatment Plant (ETP) in the seeds unit. The officials were 

also mulling to check whether there was any case of food poisoning at the unit. 

Panel formed 

District Collector P Ravi Subhash, who visited the unit, said that they were yet to ascertain the 

cause of the accident. He said that a committee was constituted to probe the matter. 

Brandix India Apparel City (BIAC) India Patiner, P Doraswamy said that except two women, 

all others were discharged from hospital. He claimed that the incident occurred after some 

poisonous gas entered their plant from outside. 
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https://www.thehindu.com/news/citiesNisakhapatnam/178-employees-fall-sick-after-inhaling-poisonous-gas-at-anakapalli-in-andhra-pradesh/articl... 3/5 



Ref: 

1 023/40/2022 .. TEC-TF·APPCB 

Suruise Hospital, Pushpa Hotel Center, 
Q~gil\l~U~''aJ:i Street. Kasturibaipet, Vijayawada - 5200 1 0 
·.Ffltj~e: 0866~2463200. Website: https:/ /pcb.ap.gov.in 

Porus Laboratories Private Limited., Unit-VI, Plot No. 2A,2B, 
(V), Rambilli (M), Visakhapatnam District -

Apparel India Pvt. Ltd., Plot No. 11 located in the 
nnn<:>r.cd India (Pvt) Ltd(BIAC), SEZ, Pudimadaka Road, 

vt~:aki'lan,atnlam (Presently Anakapalli District) are affected due 
~ Non-compliance ~ Stop Production Order - Issued 

APPCBNSPNSP/434/HO/CF0/2021, dated 12.03.2021. 
inrl,l'i.:>'""' on 03.06.2022 in between 11:30 AM to 12:00 

Brandix Atchutapuram.SEZ 
Visakhapatnam 03.06.2022. 

news papers dt 04.06.2022. 
04.06.2022 

WHEREAS you are operating 
Porus Laboratories Private 
Moturupalem (V), Rambilll (M), District 

in the name & style of M/s. 
2A,2B, 2C, APSEZ, APIIC, 

WHEREAS 
12.03.2021 
therein. 

l;:)<:l>JlJcu CFO & HWA to the industry on 
with certain terms and conditions to comply 

WHEREAS a leak incident occurred on 03.06.2022 in between 11:30 AM to 12:00 Noon 
vide reference zna cited, affecting employees of M/s.Seeds Intimate Apparel India Pvt. Ltd., 
Plot No. 11 located in the premises of Brandix Apparel India (Pvt) ltd (BIAC), SEZ, 
Pudimadaka Road, Atchuthapuram, Visakhapatnam District (Presently Anakapalll District). 

WHEREAS the officials of RO, Visakhapatnam inspected the industry and its surroundings 
on 03.06.2022 and reported the following observations vide reference 3rd cited: 

a. M/s.Seeds Intimate Apparel India Pvt. Ltd is a garment manufacturing unit existing in 
M/s. Brandix Apparel India (Pvt) ltd(BIAC), SEZ, Pudimadaka Road, Atchuthapuram, 
Visakhapatnam District(Present!y Anakapalli District). 

b. The employees Intimate Apparel India Pvt Ltd, Plot No. 11 located in 
the premises M/s. India (Pvt) Ltd{BIAC), SEZ, Pudimadaka Road, 
Atchuthapuram, Visakhapatnam District(Presently AnakapalH District) working in 
completely central air conditioning garments manufacturing area are affected due to 
inhalation of unknown gas in between 11:30 AM to 12:00 Noon on 3.06.2022. 

c. M/s.Seeds Intimate Apparel India Pvt Ltd is operating with valid CFO of the Board 



j. 

WHEREAS it was rAnnN<>r! 

in Achutapuram 
chemical factory 
apparel unit 
gas, Treatment 

WHEREAS a committee was 

1 IS 

Bras- 39,800 Nos/day & Knitting of Bralet -10,200 

condition and the industry is 

burning & nausea and 

'~"~"'IIN,u'lt occurred toxic gas entered in to the 
air handling system. 

'""'"'''n"'""'~" area at M/s.Seeds Intimate Apparel India 
mf'1,nltl"''rlr•n and observed that the VOC values are 

and 

over 100 women working in Brandix 
leaked from the nearby Porus 
that about 100 women in an 

inhaling the 

cited, into incfdent. 

In view of the urgency health, based on the preliminary reports 
placed before the stop production order temporarily to your 
industry as apprehension of any untoward and re· 
occurrence of such temporarily issues 
Production Order (A) and Control of Pollution) 
Amendment Act, 1988 and under Air (Prevention & Control of Pollution) 
Amendment Act, 1987 to immediately stop all the manufacturing activities at your Industry 
located at Plot No. 2A,2B, 2C, APSEZ, APIIC, Moturupalem (V}, Rambilli (M), 
Visakhapatnam District forthwith until further orders and you are directed to comply with the 
above. 

You are hereby violate this order and operate unit 
closure order will be (A) of Water (Prevention and Control of 
Pollution) Amendment Act, 1988, and (A) Air (Prevention & Control of 
Pollution) Amendment Act, 1987, in the interest of Public Health and Environment and you 
will be also liable for prosecution in the Court of Judicial Magistrate First Class under Sec.41 
(2) of Water (Prevention and Control of Pollution) Amendment Act, 1988 and under Sec.37 
of Air (Prevention and Control of Pollution) Amendment Act, 1987, the punishment for which 
includes imprisonment a term whiqh not than one year six months and which 
may be extended to and with 



File No.APPCB-11 023/40/2022 .. TEC-TF-APPCB 

To 
M/s. Porus 
Plot No. 2A,2B, 
Moturupalem 
Visakhapatnam rnct'frl•r"f' 

to: 
1. The 

and nec~essarv 

today i.e.o7/D6120Z2 

Kumar Gsrkr las 

Unit-VI, 

Visakhapatnam for information 

2. The ._"'""'"'' .... """~'"'''t~ c:,nnlvu:u~" Kemjona Office, Vlsal<hapatnam for information and 

by Vijay Kumar 
Gsrl<r las 
Date: 07~06-2022 09:16:43 
Reason: Approved 



GOVERNMENT OF ANDHRA PRADESH 
STATE DISASTER RESPONSE & FIRE SERVICES DEPARTMENT 

From: To: 
Director 

State Disaster l<eE;pa:nse 
Andhra Pradesh, 

Laboratories Pvt Ltd, 
Plot No.2A, ~Bt 2C, Moturupalem 
(V), Atchuthapuram, Rambilli (M), 
Anakapalli District 

Sub: A.P. Disaster Response and Fire Services Depa.rtrnent-MSB 
Section-Issuance of Renewal of No Objection Certificate to Existing 
Building of M/s Porus Laboratories Pvt Ltd, Plot No.2A, 2B, 2C, 
Moturupalem (V). Atchuthapuram, (M}, Anakapalli District -

Ref: L 1 

r'ra.ae!:>n Vijayawada 
Occupancy No: 17758/VSPJRF0/202l,Dated:27/05/2021 
of Director General State Disaster Response and Fire Services, 

1 MSB­
Disaster 

4. Application 
Moturupalem 

Porus Laboratories Pvt Ltd, Plot No.2A. 2B, 
Rambilli (M), Anakapalli District. 

******* 

District has recrueste:a 
remitting 

cited. 

2) The Occupancy Certificate was issued vide 
reference 

Plot 
Anakapalli 
for Industrial 

3 
Sl. 
No 

1 

Block Wise Details. 
Name oftbe 

Block 

Solvent 
Recovery 
Svstem 

No or 
Floors 

Porus Laboratories Pvt 
Atchuthapuram, Rambilli {M}, 

Height of the 
Building 

18.00 

Total 

13056.28 Sq. 

4601.85 

13056.28 

No. of 
Staircase 

2 Nos. 

(Contd .. 2p) 



tB 
The management the report I Affidavit and 

stated that the furnished information correct and to maintained the 
conventional systems (existing Firefighting systems) are in good working condition 
along with the following Fire Safety Measures keeping in view of practicality, an 
extra safety precaution, and noticed at any 
time that the information provided is false, they understand that Renewal NOC 
deemed may 

In view of above and taking into consideration of the larger public 
interest and in the context of the COVID-19 pandemic across the country and also 
based on the Self-Certification/ Affidavit submitted by the manage.ment, the 
Renewal of No of Porus 
Laboratories Pvt Ltd~ 2C, Moturupalem (V}, Atchuthapuram; 
Rambilli (M), ,n.J.J>an.>:;tj.JQJLU 

6) It is suggested to the Management for providing the following Fire Safety 
Measures keeping in of and resilience: 
St. Fire Figb.tmg Equipment Prescribed Provided Deficit 
No. 

1 

2 

3 

4 

5 

6 

Engine on '"'""'"'"'1"' COltlnE~ct~~a 
to Ground Floor Sum 

Other Fire Pumps 

Required 

Required 

85 Nos. 

Provided 

SHP-02 Nos. 
2HP-02 Nos. 

Nos. 
Diesel Pump 

2280 LPM ~01 
No. 

Jockey 
Pumpl80 LPM-

02 

Yes/Provided 
Yes, ensured 
Yes, ensured 

Contd ..... 3P 

Nil 

Nil 



::.::) :: '9 case of Accident. 

9) In view the on of the management 
the Renewal No Objection Certificate is hereby issued to the M/s Porus 
Laboratories Pvt Ltd? Plot No.2A, 2B, 2C, Moturupalem (V). Atchuthapuram, 
Rambilli (M), Anakapalli District subject to the submission of following 
documents within (03) Months and report compliance to this office. 

i. Hazard and Risk report 
On site 

111. 

10) Further, the to information in self 
certification format to the which will be intimated soon as shown below. 

Name of 
Chemical 

Date 

S. Chemica Nature 
No I Name 

/hazard 
ous 

11) Fire Safety Suggestions: 

1. As Builder As Occupant 

Last Information 
to Fire Services on Date 

MSDS 
CODE 

As Security personnel 

Personnel shall be 

Equipment only if you feel 
capable of controlling it. If not, 

all steps to the a:rea 
closing Doors and Windows. 



::4:: 

12} The No Objection cited is 
hereby cancelled. 
13) This w ... r\e>"u'""'i 

(M}, 

un::;m•~nt in good working condition at all 
and apply for next Periodical of No Objection Certificate, duly 

remitting the User Charges vide G.O.Ms.No.90, Home (Prisons & Fire Servicest 
Department Dated:l3¥08-2021 Home (Prisons & Fire :-.;..,.,_.,nr•PQI 

Department Dated:25. 1, two (02) months before of 
No Objection 

Copy to the Director of Industries, 8th floor, APIIC Towers, Mangalagiri-522503 
Note: In case of any emergen~y can to 101 or State J'ire Control Room-9100108101. 



From: To: 
The Director General, 
State Disaster Re;SP<)n~:;e 

Commissioner of Industries, 
Vijayawada, Andhra Pradesh. 

Sub: A.P. 
Porus Laboratories Private 

Limited, Unit-VI, 175/P, 176/P, 177/P, 178/P, 135/P, 
136/P, 176/P, 177 /P, 178/P, 192/P, 193/P, 194/P, 195/P, Plot Nos. 2A, BC, 
APSEZ, APIIC, Moturupalem Village, Atchutapuram Mandai, Visakhapatnam 
District - Regarding. 

Ref:- 1. Application M/s Private Limited, Unit-VI, 136/P, 139/P, 
173/P, 175/P, 176/P, 178/P, 136/P, 176/P, 177/P, 178/P, 
192/P, 194/P, Plot 2A, BC, APSEZ, APIIC, Moturupalem 
Village, Atchutapuram Mandai, Visakhapatnam District. 

2. This Office Memo Rc.No. 18111/MSB/VSP/ER/2021 , Dated:04-01-2022. 
3. Inspection committee report Rc. No. 82/SFO/GLP/2022, 

Dated: 
Note 02. l. 

The Management 136/P, 
173/P, 175/P, 176/P, 177/P, 178/P, 177/P, 178/P, 192/P, 193/P, 194/P, 
195/P, Plot Nos. 2A, BC, APSEZ, APIIC, Moturupalem Village, Atc:hutapurrun Mandal, 
Visal<:hapatnrun Districthas requested to issue No Objection Certificate for occupancy vide 
reference 2nd cited. 

2) The of M/ s Porus Laboratories 
Private Limited, 176/P, 177 /P, 178/ 135/P, 
136/P, 176/P, 177/P, 178/P, 195/P, Plot Nos. 2A, BC, APSEZ, 
APIIC, Moturupaiem Village, Atchutapuram Mandai, Visakhapatnam District on 
04.01.2022 and submitted the following report vide reference 3rd cited. 

3) The Ma:nag;ement 
department 

4 Particulars 

1 

2 

3 

4 

Name and 
Building 

~04'-'4Ltu No Objection Certificate from this 
No Objection Certificate. 

M/s Porus Limited, Unit-VI, 136/P, 
139/P, 113/P, 175/P, 176/P, 177JP, 178/P, 135/P, 
136/P, 176/P, 177 /P, 178/P, 192/P. 193/P, 194/P, 
195/P, Plot Nos. 2A, BC, APSEZ, APUC, Motun1palem 
Villa e, Atchuta uram Mandal, Visakha atnrun District. 

i) The Floor-wise Built up area, Occupancy and Occupant Load Particulars: 
Sl. Floor Area in Sq Occupancy Occupant Load (in 
No. mtrs Persons) 

1. Ground 3072.00 ~ndustrlal (0-3) 307 

Total 3072.00 ~- --
:.......__. ' 

Contd ... 2p 



: 2 :: 
2-.L 

Sl. .Provided 
No. 

1. 01 No with 01.50 Mtrs 

2. 

iii The Floor-wise 

St. Floor 
No. 

1. Ground 

Total 

Aggregate width 
of Staircases 
Required in 

Mtrs 

03.07 

02 Nos with 01.50 Mtrs 

03.00 Mtrs 

width Particulars: 

Au;regate width of 
staircase Provide in 

Mtrs 

03.00 

iv) It is suggested to the Management providing the following Fire Safety Measures 
keeping in view of Practicality, Maintenance and Resilience along with conventional 
s stems are in ood workin condition: 

Sl. Fire Fighting 
No 

1 

2 

3 

4 

5 

Temperature 
(Electronics) 

Sensors 

+ 

.Provided 

of ABC/C02 
100 Square 40 Nos. 

01 No. 

To be provided 

1,50,000 Ltrs., 

5 HP Motors-02 
Nos. 

connected to Inverter (Battery 

10 years old. 

.... .,,...,.._,,.,,."',.,. Committee report, the No Objection 
the Existing Building of M/ s Porus 



1 

2 

3 

4 

arrangements 
maintained 
condition at all 

Addition I alteration, if 
any in the building may 
be verified by building 
authority, 

This No 
Certificate 
is issued 
point 

::3 .. 2.3 
requested to maintain the following 

As Securit Personnel 
routes All the occupants must 

trained in correct method of 
or operation of the fire fighting 

system installed. 

Mock drills should be 
conducted once in 3 months 
for initial two years. 
Thereafter, once in 6 
months. 

All security personnel shall be 
trained to operate the fire 
safety equipments during 
emergency. 

Attack the fire using available 
equipment only if you feel 

capable of controlling. If not1 

take all steps to isolate the 
area by closing doors and 
windows. 

7) This No Objection Certificate for is valid for a period of Five years only 
from the date of of this to of M/ Porus Laboratories Private 
Limited, Unit-VI, 139/ 173/P, 175/P, 176/Pt 177/P, 178/P, 135/P. 136/P. 
176/P, 177/P, 195/P, Nos. 2A, BC, APSEZ, APIIC, 
Moturupalem Village, Mandal, Visakhapatnam Districtsubject to the 
compliance of deficit fire safety measures. T@ owner/ Occueier/Builder/Management 
concerned ofthe building sbgll submit sel[declar{Jtio!JL Certification with regard to working 
condition o[Jjre sa;{ety measures evenJ yegr in the prescribed {onnat and submitl,ugload 
the photographs of the Mock drills conducted in the nremises. It is the responsibility of the 
builder to apply for of No Objection Certificate for Occupancy, d 'tting the 
User Charges as Department, 08-2021 
and G.O.Ms.No. dated.2 
of this No Objection 

Dire eneral, 
Disaster Response and Fire Services, 
Andhra Pradesh, Vijayawada. 

Copy to the Management Private Limited, Unit-VI, 136/P, 
139/P, 173/P, 175/P, 176/P, 177 /P, 178/P, 135/P, 136/P, 176/P, 177 JP, 178/P, 
192/P, 193/P, 194/P, 195/P, Plot Nos. 2A, BC, APSEZ, APIIC, Moturupalem Village, 
Atchutapuram Mandal, Visakhapatnam District. 
Copy to the District Fire Officer, VisakhapatnamDistrict. 
Copy to the Regional Eastern Vijayawada. 
Note: In case of any emergency to 101 or State Fire Control Room-9100108101. 



GQVERNMENTOFANRHRAPRADESH 2-4 
STATE DISASTER RESPONSE & FIRE SERVICES DEPARTMENT 

From: 
The Director General, 
State Disaster Resocm~;e 

Sir, 
Sub: A.P. State 

2A,B,C, 
Visakhapatnam 

Ref:- 1. Provisional NOC Rc.No. 
Vijayawada. 

2. Application of 
173/P, 

3. 

5. 

The 
173/P, 175/P, 
195/P, 197/P, 
Visakhapatnam 
reference 2M cited. 

To: 
The Commissioner of Industries, 

Andhra Pradesh. 

Issue 
M/s Porus Laboratories Private 

176/P, 177 /P, 178/P, 135/P, 
194/P, 197 JP, Plot Nos. 

Atchutapuram Mandai, 

1, Dt.17-09-2021 of DGFS, A.P, 

Limited, Unit-VI, 136/P, 139/P, 
136/P, 176/P, 177 /P, 178/P, 

Plot APIIC, 

Unit~VI, 139 /P, 
192/P, 194/P, 

UtJ'""''-''H Village, Atchutapuram Mandai, 
to issue No Objection Certificate for occupancy vide 

2) The Inspection Committee has inspected the premises of M/ s Porus Laboratories 
Private Limited, Unit-VI, 136/P, 139 /P, 173/P, 175/P, 176/P, 177/P, 178/P, 135/P, 
136/P, 176/P, 177/P, 193/P, 195/P, Plot Nos. 2A, BC, APSEZ, 

1 

2 

3 

4 

Name and 
Building 

on 

Provisional Objection Certifkate from 
occupancy No Objection Certificate. 

Private Limited, Unit-VI, 136/P, 
177/P, 178/P, 135/P, 
192/P, 194/P, 

APIIC, 

Contd ... 2p 
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5) The Block wise Details as 

Sl. Built Up area 
Block Name 

No (In Sq.Mtrs) 

1 New FG1 QC, and QA 1733.10 

Fire Pump House-2 & U/G water 
2 Reservoir-2 & OM water Plant & 

canteen 

3 Solid waste Shed 991.70 
I 

4 Utility Block~2 5874.70 

~-
108.00 

' 

5 Air & Nitrogen Plan 

6 Compressed Gas Cylinder Shed 408.00 

7 Chlorine Cyllnder Storage Shed 859.12 

M-243 Above Ground Solvent 
8 486.20 

Tank (THF) 

Security Safety (GF)1 OHC 
9 Building {FF} Near Main Gate 

Old Buildings 

10 HCL Storage Tank farm 104.29 

11 
Solvent Storage 
(Expansion of Two 

12 Fire Pump Housse·No.l & Water 
414.90 

Reservoir~iOOO KL 

13 AGRO M243 and M346 12475.00 

Total 25097.81 

1) New FG, QC 

Height of the Building 
Built up Area 

14.00 Mtrs 
1733.1 Sq.Mtrs 

No. of floors + 

1. Ground floor 

2. floor 

3. Second floor 

2S 

Total Height 
No.of Floors 

(Mtrs) 

G+2 14.00 

Ba::.t:l llt::m. + G 
+1 

09.00 

Ground 09.50 

G+2 11.00 

Ground 05.00 

Ground 04.50 

Ground 05.50 

Ground 03.00 

G+1 08.00 

Ground 05.00· 
I 

Under Ground 
03.50 

Floor 

Ground 04.50 

G+03+ Terrace 15.00 

Occupancy 

Industrial (G-2) 

577.70 Industrial (G-2} 

577.70 Industrial (G-2} 

1733.10 
L-~---~~--~--~------~~~~~--------~------~--~·~--~------~---·~ 

Contd ... 3p 
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Provided 

01 No with 01.50 Mtrs 

2. External Staircase 01 No with OL50 Mtrs 01 No with 01.50 Mtrs 

Total 

I tis 
keeping in view 
s stems are in 

Sl. Fire Fighting 
No Installations 

1 

2 

3 

4 

5 

Fire Extinguishers 

Tempe1·ature 
(Electronics} 

Water Stora e Tank 
Manually Operated Electric 
Fire Alarm S stem 
5 HP (Mobile Pump + 
Engine on wheels) 
connecting at floor 
sum 
Eleot:dcal Safety Mea8Utea: 

03.00 Mtrs 03.00 Mtrs 

Prescribed 

(01 Extinguisher of ABC/Co2 
type for every 100 Square 
Meters 

to Hooter and 
giving alerts 

""""'''~*"' ms;teald of 
to be 

01 

Provided 

18 Nos. 

'I'o 

50 000 Ltrs., 

OS Nos 

2 HP Motors-02 
Nos. 

(a) Miniature Circuit Breakers, MCB's. 
(b) LED Lights in Rooms, Corridors, Staircases connected to Inverter (Battery 

based. 
more than 10 old. 

6 

sformers. 
ABC/Co2 flooding system I Aerosol suppression system at Electrical panel. 
The above Safety Measures shall be attested by Electrical Supervisor 1 
Contractor. 

Fire Pump .... u.,...,. 

Height of the J,JI,AUU.Jlu;; 

Built up 
No. of floors 

iii The Floor~wise 

Sl. No. 

1. 

Gnmnd + 01 Floor 

2. Ground floor 

3. First floor 

Total 

369.90 

369.90 

1109.70 

Occupancy 

Industrial (G-2) 

Industrial (G-2) 

Industrial (G-2) 

Contd .. .4p 



iv The Details of e: 
Sl. Details Required Provided 
No. 

1. 01 No with 01.50 Mtrs 

following Safety •n.:;;<:~.ol~~ 
along with conventional 

No 
Provided 

1 06 Nos. 

Temperature 
(Electronics) 

Sensors Connected to Hooter and 
capable of gtvmg alerts 

2 through Cell phone instead of To be provided 
where the Sprinklers to be 

3 

4 

5 

5 HP (Mobile 
Engine on 
connecting at Ground floor 
sum 
Electrical Safety Measures: 
(a) Miniature Circuit Breakers, MOB's. 
(b) LED 

3 Solid waste 

Height of the Building 
Built up Area 
No. of floors 

09.50 
991.70 Sq.Mtrs 
Ground Floor 

1. Ground floor 

Total 

01 No. 

991.70 

991.70 

2 HP Motors-0 1 
No. 

old. 

Occupancy 

Industrial {G-2) 

iii) It is suggested to the Management for providing the following Fire Safety Measures 
keeping in view of Practicality, Maintenance and Resilience along with conventional 
systems are in good working condition: 

Contd ... Sp 



Sl. 
No 

1 

2 

3 

4 

5 

6 

Temperature 
(Electronics) 

:; 5:: 

Hooter and 
alerts 

of 

Provided 

10 Nos. 

NA 

50,000 Ltrs., 
Manually Operated Electric 
Fire Alarm S"'"'t""""' 

01 No for each floor 01 No 

5 HP (Mobile Pump + Petrol 
Engine on wheels) 
connecting at Ground floor 
sum 

(b) LED Lights in Closed Rooms, Corridors, 
based. 

01 No, 2 HP Motors~O 1 
No. 

connected to Inverter (Battery 

10 years old. 

(h) The above Safety Measures shall be attested by Electrical Supervisor I 
Contractor. 

Height of the ...., ... ,,,..._.,,.,."' 
Built up Area 
No. of floors 

iii The Floor-wise 

Sl. No. 

1. 

2. 

3. Second floor 

Total 

No. 

Occupancy 

Industrial (G-2) 

Industrial (G-2) 

1697.60 Industrial (G-2) 

5874.70 

Provided 

1. Internal Staircase 01 No with 01.50 Mtrs 01 No with 01.50 Mtrs 

2. External Staircase 01 No with 01.50 Mtrs 01 No with 01.50 Mtrs 

Total 03.00 Mtrs 03.00 Mtrs 

Contd ... 6p 



=~ 6 :: 
.~u.:uJ.<;I.~"-'u!''u" for providing the following Fire Safety Measures 

Resilience along with conventional 

1 

2 

3 

4 

5 

Fire Extinguishers 

Temperature 
(Electronics) 

Water Stor e Tank 
Manually Operated Electric 
Fire Alarm S stem 
5 HP {Mobile Pump + Petrol 
Engine on wheels} by 
connecting at Ground floor 
sum 

of ABCjCo2 
every 100 Square 

10,000 Ltrs. 

01 No for each floor 

01 No. 

Provided 

59 Nos. 

To provided 

20 000 Ltrs., 

04Nos 

2 HP Motors-02 
Nos. 

(b) LED Lights in Closed Rooms, Corridors, Staircases connected to Inverter (Battery 
based. 

6 (dl Grounding 1 
(e) 
(f) 
(g) 

(h) 

Height of the 
Built up Area 
No. of floors Ground Floor 

ii) The Floor-wise Particulars of the Building:-
Sl. No. Floor Area in Sq mtrs 

1. Ground 108.00 

108.00 

Occupancy 

Industrial (G-2} 

iii) It is suggested to the Management for providing the following Fire Safety Measures 
keeping in view of Practicality, Maintenance and Resilience along with conventional 

t d ki d'f sys ems are 1n goo wor ngcon llOU! 

Sl. Fire Fighting Prescribed Provided No Installations 
Fire Extinguishers (01 Extinguisher of ABC/Coz 

1 type for every 100 Square 02 Nos. 
Meters) 

Temperature Sensors Connected to Hooter and 
(Electronics) capable of . . alerts gtvmg 

2 through Cell phone instead of To be provided 
where the Sprinklers to be 
required. 

Contd ... 7p 
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:: 7 " 

Sl. Prescribed Provided 
No 
3 

for each floor 01 No 

01 No. 
2HP 1 

5 No. 

(t) Transformers to be changed from oil based to Solid state Transformers. 
(g) ABC/Co2 flooding system I Aerosol suppression system at Electrical panel. 
(h) The above Safety Measures shall be attested by Electrical Supervisor I 

Compressed 

Height of 
Built up Area 
No. of floors 

vi) 

Sl. 
No. 

1. 

2. 

Total 

with conventional 

Sl. Fire Fighting 
No Installations 

1 

2 

Fire Extinguishers 

Temperature 
(Electronics) 

Industrial (G-2) 

408.00 

Provided 

01 No with 01.50 Mtrs 

03.00 Mtrs 

01 No with 01.50 Mtrs 

03.00 Mtrs 

providing the following Safety 
Maintenance and Resilience along 

worldng condition: 

Prescribed Provided 

(01 Extinguisher of ABC/Co2 
type for every 100 Square 05 Nos. 

to Hooter and 
of g1vmg alerts 

Cell phone instead of To be provided 
where the Sprinklers to be 
re uired. 

Contd ... 8p 



3 

4 

5 

Manually Operated ..-1
"''"',.'"'"' 

Fire Alarm S stem 
5 HP (Mobile Pump + Petrol 
Engine on wheels) by 
connecting at Ground floor 

., 8 :: 

10,000 

0 1 No for each floor 

01 No. 

3J 
10,000 Ltrs., 

01 No 

2 HP Motors-0 1 
Nos. 

(c) The Electrical wiring to be replaced, if it is more than 10 years old. 
6 (d) Grounding I Earthing shall be done. 

(e) Lightening Protection to be done. 

(g) ABC/ Co2 suppression system at Electrical panel. 
(h) The above Electrical Supervisor I 

Contractor. 

7) Chlorine Cylinder Storage Shed):~ 

Height of the Building 
Built up Area 
No. of floors 

Total 

No. 

mtrs 

1. Internal Staircase 01 No with 01.50 Mtrs 01 No with 01.50 Mtrs 

vi) 

Sl. 
No 

1 

2 

3 

4 

5 

It is to 
Measures keeping 
with conventional s 

Fire Fighting 
Installations 

Fire Extinguishers 

Temperature Sensors 
(Electronics} 

Water Stora e Tank 
Manually Operated Electric 
Fire Alarm S stem 
5 HP (Mobile Pump+ Petro1

1 
Engine on wheels) by 
connecting at 
sum 

providing the following Fire Safety 
Maintenance and Resilience along 

workin condition: 

Prescribed 

(01 Extinguisher of ABC/Co2 
type for every 100 Square 
Meters 
Connected to Hooter and 

giving alerts 
instead of 

to be 

01 No for each floor 

01 

Provided 

18 Nos. 

be provided 

50,000 Ltrs., 

05 Nos 

2 HP Motors-02 
Nos. 

Contd ... 9p 
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years old. 

6 

Transformers to be changed from' oil based to Solid state Transformers. 

8) M-243 Above 

Height of the Building 
Built up Area 

03.00 Mtrs 

No. of f1oons 

iii) 

Sl. No. m.trs 

1. Ground floor 486.20 

iv 

No. 

1. 01 No with 01.50 Mtrs 

2. 01 No with 01.50 Mtrs 

03.00 Mtrs 

the follmving Fire Safety Measures 
along with conventional 

svstems are in good wvd:-.'ing conrliHfYf'\~ 
Sl. Fire Flghtln.g 
No Installations 

1 

2 

3 

4 

5 

Fire Extinguishers 

Temperature 
(Electronics) 

Water Storage Tank 

Sen: 

Manually Operated Electric 
Fire Alarm System 
5 HP (Mobile Pump + Petrol 
Engine on wheels) 
connecting at Ground floor 
sump 
Electrical Safety Measures: 

Prescribed 

(01 Extinguisher of ABC/Co2 
type for every 100 Square 
Meters} 
CC'"'"""r:ted to Hooter and 
r:anab1e of giving alerts 
th;ough Cell phone instead of 
where the Sprinklers to be 
required. 

10 000 Ltrs., 

01 No for each floor 

01 No. 

(a) Miniature Circuit Breakers, MCB's. 

Provided 

05 Nos. 

To be provided 

10,000 Ltrs., 

01 No 

2 HP Motors­
OlNo. 

6 
(b) LED Lights in Closed 1:;>,.,,.......,<:, Corridors, S:~.~_. ... ...,~"'"'o connected to Inverter (Battery 

based). 
Contd ... lOp 



:: 10 :: 33 
(c) The Electrical wiring to be teplaced, if it is more than 10 years old. 
(d) Grounding 1 Earthing shall be done. 

(±) 

(g) 

(h} The above 
Contractor. 

9) security Safety (GF)1 OHC Building (FF) Near Main Gate Old Buildings):-

Height of the Building 
Built up Area 
No. of floors Ground + 01 Floor 

Occupancy 

Industrial (G-2) 

Industrial (G-2) 

ii) It is suggested to 
keeping in view of Practicality, 

the following Fire Safety Measures 
Resilience along with conventional 

s stems are in ood condition: 
St. 
No 

1 

3 

4 

5 

Fire Extinguishers 

Temperature Sensors 
{Electronics) 

Manually Operated Electric 
Fire Alarm S stem 
5 HP (Mobile Pump + Petrol 
Engine on wheels} by 
connecting at floor 
sum 

(a} Miniature 

{01 of ABC/Co2 
for every 100 Square 

Meters 
Connected to Hooter and 
capable of giving alerts 
through Cell phone instead of 

Sprinklers to be 

0 1 No for each floor 

01 No. 

Provided 

04 Nos. 

To be provided 

5,000 

01 No 

2 HP Motors-02 
Nos. 

(b) LED Lights in Closed Staircases connected to Inverter (Battery 
based). 

(c} The Electrical wiring to be replaced, if it is more than 10 years old. 
6 (d) Grounding I Earthing be done. 

(e) Lightening 

(g) at Electrical panel. 
~ I 

Contd ... llp 



10) HCL Storage 

Height of the Building 
Built up Area 
No. of floors 

:: 11 :: 

104.29 Sq.Mtrs 
Ground Floor 

Industrial {G-2) 

SUJ~e:ste~a to the Management for providing the following Fire Safety Measures 
and Resilience along with conventional 

No 

2 To be provided 

re uired. 
3 Water Stora e 10,000 Ltrs., 10,000 

4 Manually Operated Electric 01 No for each floor 01 No Fire Alarm S stem 
5 HP (Mobile Pump+ Petrol 

5 Engine 01 No. 2 HP Motors-0 1 
floor No. 

LED Lights in Closed Rooms, Corridors, Staircases connected to Inverter (Battery 
based, 

6 (d) Grounding I shall be done. 
(e) Lightening done. 

(g) ABC/Co2 flooding I Aerosol suppression system at Electrical panel. 
(h) The above Safety Measures shall be attested by Electrical Supervisor I 

Contractor. 

Height of the Building 
Built up Area 
No. of floors 

ii 

1. 

farm of Tanks:-

Ground Floor 

the Buildin 

Area in Sq mtrs Occupa1tcy 

196.50 Industrial (G-2) 

196.50 



:: 12 :: 3s 
ii) It is suggested to the Management for providing the following Fire Safety Measures 
keeping in view of Practicality1 Maintenance Resilience along with conventional 
s stems are in ood workin 

Sl. Fire Fighting 
No Installations 

1 

2 

3 

4 

6 

Fire Extinguishers 

Temperature 
{Electronics} 

Water Stora e Tank 
Manually Operated Electric 
Fire Alarm S stem 
5 HP (Mobile 
Engine on 
connecting 

(c) 

(d) 
(e) 
(f) 
(g) 

(h) 

(0 1 Extinguisher of ABC I Co2 
cype for every 100 Square 
Meters 

01 No 

Hooter and 
alerts 

!:'""' ... "'"' instead of 
to be 

Provided 

02 Nos. 

To be provided 

10,000 Ltrs., 

01 No 

2 HP Motors-0 1 
No. 

10 years old. 

attested by Electrical Supervisor I 

12) Fire Pump Housse 

Height of the Building 
Built up Area 

Water Reservoir .. 1000 

No. of floors 
ii) The Floor-wise Particulars of the Building:-
Sl. No. Floor Area in Sq mtrs Occupancy 

1. Ground floor 414.90 Industrial (G-2) 

414.90 

ii) It is suggested to 
keeping in view of Practicality, Maintenance and 
s stems are in ood workin condition: 

following Fire Safety Measures 
Resilience along with conventional 

Sl. Fire Fighting 
No Installations 

1 

2 

Fire Extinguishers 

Temperature 
(Electronics) 

Prescribed Provided 

of ABC/Co2 
100 Square 03 Nos. 

to Hooter and 
capable of glVmg alerts 
through Cell phone instead of To be provided 
where Sprinklers to be 
re 

Contd ... 13p 



3 

4 

5 

6 

Water Stora e Tank 
Manually Operated Electric 
Fire Alarm S stem 
5 HP (Mobile Pump + Petrol 
Engine on 
connecting at 

Height of Building 
Built up 
No. of floors 

10 000 Ltrs. 

01 No for each floor 

01 No. 

10 000 Ltrs., 

05Nos 

2 HP Motors~O 1 
No. 

Corridors, Staircases connected to Inverter (Battery 

ifit is more than 10 years old. 

15 Mtrs) 

iii) The Floor-wise Particulars of the Building:-
Sl .. No. Floor Area in. Sq mtrs Occupancy 

1. Ground floor 2495.00 Industrial (G-2) 

2. floor 2495.00 Industrial (G~2) 

Industrial (G-2) 

4. Third floor 2495.00 Industrial {G-2) 

Total 12475.00 

iv) The Details of Means of lJ', e: 
Sl. 
No. 

1. 

2. 

iii) It is 
keeping in 

n~t~nt:t 

Internal Stairc. 

External Staircase 

Total 

s stems are in ood 
Sl. Fire Fighting 
No Installations 

Fire Extinguishers 
1 

R~'iui:r.,d Provided 

01 No with 01.50 Mtrs 01 No with 01.50 Mtrs 

01 No with 01.50 Mtrs 01 No with 01.50 Mtrs 

03.00 Mtrs 03.00 Mtrs 

the following Fire Safety Measures 
Resilience ·with conventional 

Prescribed 

Extinguisher of ABC I Co2 
for every 100 Square 

Provided 

125Nos. 

Temperature 
(Electronics) 

Sensors Hooter and 

2 To be provided 

Contd ... 14p 



3 

4 

5 

6 

Manually Operated Electric 
Fire Alarm S stem 
5 HP (Mobile Pump + Petrol 
Engine on wheels) by 
connecting Ground 

(c) 

(d) 
(e) 
(f) 

(g) 

(h) 

.. .. 

01 

floor 

1 50,000 Ltrs., 

08 Nos 

2 HP Motors-02 
Nos. 

connected to Inverter (Battery 

if it is more than 10 years old. 

5) In view of the above and on the Inspection Committee report, the No Objection 
Certificate for Occupancy issued to the Existing Building of M/s Porus 
Laboratories 136/P, 173/P, 175/P, 176/P, 177/P, 
178/P, 135/P, 136/P, 176/P, 193/P, 194/P, 195/P, 197/P, Plot 
Nos. 2A,B,C, APSEZ, APIIC, Atchutapuram Mandal, Visakhapatnam 
District, subject to the compliance of system and electrical safety 
measures as specified above within one year and report compliance to this office without 
fail. ' 
6) It is informed that, the Management is requested to maintain the following 
conditions com ulsoril 

1 

l All the 
I 
arran gem en ts 
maintained in 
condition at all times. encroached 

Any loss of life or property I All 
due to non-functioning of 

must 
in correct method of 

operation of the fire fighting 
system installed. 

Mock drills should be 
conducted once in 3 months 
for initial two years. 2 fire safety measures I "'''""'r" 

other installations once in 6 I 

3 

4 

be the 1 
the mana ement. I 
Addition J if 
any in the building may 
be verified by building 
authority. 

This No objection 
Certificate occupancy 
is issued from Fire 
point of view. 

area 
completely at once with 
nearest safe exit. 

All security personnel shall be 
trained to operate the fire 
safety equipments during 
emergency. 

available 
fire equipment only if you feel 
capable of controlling. If not, 
take all steps to isolate the 
area by closing doors and 
windows. 

Contd ... 15p 

I 
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7) Further, In addition to the Fire Fighting systems the management shall 
provide 2HP motor with triplex pump at <rrr•nnrn floor and floor after floor by connecting 
to the normal water 

The .... ""·""'f'."·u•·"'~ case{)f 

9) In view of the above on the Self Certification of the Renewal No 
Objection Certificate is hereby issued to the M/s Porus Laboratories Private Limited, Unit-VI, 
136/P, 139/P, 173/P, 175/P, 176/P, 177/P, 178/P, 136/P, 176/P, 177/P, 178/P, 192/P, 
193/P, 194/P, 195/P, 197/P, Plot Nos. APSEZ, APIIC, Moturupalem Village, 
Atchutapuram Mandai, Districtsubject to the submission of following 
documents (06) Months to office. 

i. 
ii. On 
iii. Third party safety 

10) Further, it is to inform that, the following agencies may also be considered for 
the above re orts: 

Sl. 
No. 
1. 
2. 

3, 

4. Indian Institute of Chemical 
Technology, Hyderabad. 

Contact person 

SubbaRao 
Krishnan 

Seshu Kumar 

Prof.Pulipata 

D. Mahipal Reddy, 

Tel.No./Mobile No. 

80560257 
9769898111 

91(22)27811045 

040-27193482 
040~27191343 
9440120801 

0891-2844870 
0891-2844869 
9440191017 

6. 
En ineers, B.E Fire 8978456565 

The reports prepared by preferably by Indian Institute of Technology, Hyderabad and 
their compliance to recommendation made by IICT, Hyderabad within (06) Months. 

11) Further, the has to submit the following information in self 
certification format which will be intimated soon as shown below. 

S.No Name of the 
Chemical 

S. Chemica Nature 
No 1 Name of 

chemical 
/toxic/p 
oisonous 
/flamma and 
blejexpl instructi 
osivefha ons 

""'"-c4------··-l-~ardous 

Nearest !''ire Last Information 
Station with Phone Fire Services on 

No 

PPE Flash Boiling LE UEL 

lpg~t ~t L% % 

I 

MSDS STOR 
CODE AGE 

Quan 
tity 

to 

Geo -­
Coordinates 

Latit Longit 
ude ude 



.. ,. 

7) This No Objection Certificate for Occupancy is valid for a period of Five years only 
from the date of issue of this letter to the Management of M/ Porus Laboratories Private 
Limited, Unit~VI, 136/P1 139/P, 173/P, 175/P, 176/P, 177/P) 178/P, 135/P, 136/P, 
176/P, 177 /P, 178/P, 192/P, 193/Pt 194/P, 197/P, Plot Nos. 2A,B,C, APSEZ, 
APIIC, Moturupalem Village, Visakhapatnam District subject to 

compliance of deficit fire safety measures. The owtterL Occupier/Builder/Management 
concerned of the building §ha.ll submit se~f declaration/ Certification with regard to working 
condition of fire sa(r;;.ty measures every uear in the prescribed .format and submit/upload 
the photographs o[ the Mock drills conducted in tf.15: J2remises. It is the responsibility of the 
builder to apply for Renewal of No Objection Certificate for Occupancy, tting the 
User Charges as per O.O.Ms.No.90, Home (Prisons Fire) Department, 3-08-2021 
and G.O.Ms.No.120, Home (Prisons & Fire) Department, dated.2 
of this No Objection Certificate. 

to the LV!C<UCO.)<,\#UL>;;;U 

2A,B,C, APSEZ, APIIC, 
District. 

Copy to the District Fire ,_...,,,"""" 

Direc eneral,. 
Disaster Response and Fire Services, 

Vijayawada. 

Unit-VI, 
Visakhapatnam 

Copy to the Regional Fire Officer, Vijayawada. 
Note: In case of any emergency call to 101 or State Fire Control Room-9100108101. 
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!fillfwiF<ThM F 
f.'tm:r 50,51 ~54~ /{See Rules 50, 51 and 54) 

Licence to store compressed gas ln cylinders 

·>FJ~<{r ~Licence No. : G/SZ/AP/0617500{G79097) crrfif<P ~~ 'F/Fee Rs. 2000/- per year 
M/s. PORUS LABORATORIES PRIVATE LIMITED, Plot Nos. 2A,2B & 2C, APSEZ, Moturlpalem Villi!ge, Village/Town: Moturlpalem, City: Atchutapuram, 
Taluka: Rambilll, District: VISAKHAPATNAM, State: Andhra Pradesh, Pin: 531011 em ~ 1'lfOtii <>ir.r ~jq) ml.m G/SZIAP/06/7500(G79097) dated 
0910212022 il'~fn~t{ln{ 3f:Hll:\i C<P ur~~. 1884 (1SS4<m 4) ,3i){~ ur$11iFTfl{ 111{~ ~ \Jtr<hiY'i'MllRl ~<#'!.;;Pi l<m1 ~ 
.:>~$n:rf-l ~. W<!liftitft~ iRi ~1ft CfiT ~ell~ ~l{rctf \i1Rftt"11 
Licence is hereby granted to M/s. PORUS LABORATORIES PRIVATE LIMITED, Plot Nos. 2A,2B & 2C, APSEZ, Moturipalem Village, Vilfage/Town: 
Moturlpa!em, City: Atchutapuram, Taluka: Rambilli, District: VISAKHAPATNAM, State: Andhra Pradesh, Pin: 531011 valid only possession of 

!he provisions of the Explos,ives Act, 1884(4 of 1884) and !he Rules made !hereunder and to the fur!her conditions of this licence, 
cylinders filled with compressed gas in the li.censed premises <Jescrtbed below a. nd shown in !he p.lan No G/SZ/AP/06/7500{G7!1097)pd 22 subject to 

lltf 30 ft:IOWR 2024 M> ~ ~ l 1 The Licence shall remain in force till the solh September 2024. 

February 9, 2022 

p)liefi:ontrollel:.pf..Elipl 
~~~~~~iCifl '{ft$\l!O'I<'ipa 

Cm~feil 
ur:f:{ft(f ~ <m ~ \lltt ~I DESCRIPTION AND LOCATION OF THE LICENSED PREMISES 

Pruf<'lf~ro f<lq'(tll i}; -l!~IR fu~t10~J ii 'J.j~ fRf ~q ~ l'ffi{ ~1:\i ~. ftTm ~RT WU-lff >3iR .JRf<f~r em mm ,~~ ~~ GfSZ/AP/06/7500 
dated february 9, 2022 ii ~·lilllU 'l~l ~. ii J~ ~ >3iR fumif ~ '>fU;SRUf liR5 i I f The licensed premises, the layout bcundaries and other particulars of which 
are shown ln the attached approved plan No. G/SZ/AP/0617500 datect February 9, 2022 are situated at Moturipalem and consists of a storage shect for 
possession of the gas contained in cylinders as described here under: 

1M em mim /Type of Gas lffm /Quantitv 
a) Fl!lWToxic CHLORINE • 70 Nos. 

b) lilx 1<1~ 0lR 11'1: ""'''"'"'"/Non-Toxic and Non 
Flammable -·NIL-

c) ~ fi:lirci o3i)x: Ui'f~d /Non-Toxic and --NIL--
Flammable 

d) W~fCftt~~fRT Dissolved Acetylene Gas --NIL--
~ttu\1<1; 0Rifm~~ 3fRmtct1'<11<:11\l<l<l 

e) ~{!/Non-Toxic & Flammable llqueflable gas --NIL·· 
other than LPG 

f) l<;J11f;jj]J Liquefied Perto!eum Gas --NIL·· 

t:iillc tfli:JIT PlotNo · 2A, 28 & 2C, Tfcli 1PT -;:uTITfiQ · Moturipalem !ff "l1R qf'<:RllJF!l , Paravada ~' VISAKHAPATNAMil:fU{ll ; Andhra Pradesh. 
and is situated at PlotNo: 2A, 28 & 2C, Village/Town :Moturlpalem Police Station Paravada District. VISAKHAPATNAM, State: Andhra Pradesh. 

~~~~ftllf~FT I SPACE FOR ENDORSEMENT OF RENEWALS 

~~<tit.~ciP 
l~li' 1884 !ff \Rr4> .3($) 
·II; r~q iRr ffi~ !'11Pi, 2016 

• i3\10il'l1 <rr ~r Jr:f~Ift(! <1ft 'l(ffii 
l'l 'ffiitA ·~ l!l~ ql) ~~ ii' t~>'rn 
llf;l~ ~c Ru. ~~~11 IH! Zflf (!(fi 
,,~-l<p<I fipqr uffQllf lfThis licence 
hal! be renewable without any 
ncession itt fee for ten years 

n the absence of contravention 
f the provision oftlm 

Explosives Act.1884 or Gas 
ylinders Rules, 2016, framed 

!lereunder or of the conditions 
fthe licence 

.3f~ ~'P ~~R/Signature 
and stam of the licensin authorit 

·jt(j liRm ~ ~ f<lCRUT .111~ l<Rif iP J~ ~m<rr\ilml' t 01'R: fuR f.ltn:1T .alt,; 'll~if ~ .3f£!R <l11 "'~ tft lf{ t, \r-fl't i.! ~t tp! 'ffiitR e:rm ~ w <w 
• ~ <#'!\iff tr<li\ft ~ JiR o3f:J~ <m trR<Il <PlmlRf if, ftirn"<Jit >3~ z\1 q-r,f (!(fi m1 ~r tra>'Tfr. <rr ~if, \ill <llw~vrrn;qi) 'M> <ill 'QJ 'ij$Jll, <rr <rPlY u. ~ ll'r 

tHllT ! This licence is liable to be cancelled if the licenced premises are not found conforming to !he description and conditions attached hereto and contravenbon 
of any of the rules and conditions under which this licence is granted and the holder of this licence ls also punishable with imprisonment for the term which may 
extend to I!No years or with fine which may extend to three thousand rupees or with both. 

http://l 0.0 .5 0.28/pesoGCR/Iicence/CustomizeLetterPrint.aspx 09-02-2022 
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m:r =t~l"'H f.im:r, 2016 ~ >3r'tfi;:r fij lSI I CRt m:r <he~~ I fft §'~~ ~ '+RUT R<f ~ ~fat{ .31 Trl ~Cfd 
/ADDITIONAL CONDITIONS FOR FILLING AND OR STORAGE OF TOXIC GASES 

CONTAINERS/CYLINDERS UNDER GAS CYUNDEDRS RULES, 2016. 

~itti~~ $" -mtt~IT~dl 3!WifWlJRll qft~qft~l 3fJlTRl ~it, ~it~ ~<il"RtRf.'r<!;;rtl!<P&Iif •mlflfWl! i:ilf 
1. ~I/ An efficient alarm system with operating switch In the premises shall be provided. In case of emergency, the alarm can be heard in the control room 

by operating the switch In the premises. 

~1l~rw ftmq q,~ Uf!LJ!tf~w ~ ~ ~ mitFJ ~ ~ qtt UJTtt1ft 1 ~ iiRT ~~tift~{]' (l<J <t1 ~. ~~ ffi:n<f<tl ftl!fff if 
z. ~ 1ffi ~ -qfr ~mw ~ ~\ll! ip iiJt it u~mftln:rr U!IQ1TIIIA Disaster Management Plan for operation in case of emergency of . 

leakage oftoxic gas shall be prepared. The plan shall fix responslbllity on the concerned officers who shall be trained in the different aspects of handling 
toxic gas equipments in case of!eakage. 

3 o}fl1iffi~i'l\31l1Wr$"1'atp.JffiRitm~'QR!i{<fi<lT 3!1'mP~q1il]Q$"~~'{~1\.'fq~&J~~IIOne or more hydrant point(s) with adequate 
· pressure shall be provided ln or near the premises for use in emergency. 

4 tJ~tR"i'l<t»lxl<l»l ciT 3ffiliAftcr '!l'ffi $!' ~~~ ~ 3lnciT~wm<il>iR:r~~~~R ifm;;;mtit !fAt least two numbers self 
· contained breathing apparatus and two Canister type Gas Masks shall be kept m the premtses In a readily accessible location. 

5 ~if 'l1 lR'f~ -Qm ~ 1ffi i'p ftmq cp]"Cfffi WlR i'p ~ ~\3'lT<'P{lll ~ 'IR1<rl \Jflt!llT 1/Portable devices for detection of toxic gas leakage shall be 
· made available in or near the premises. 

~ qil !i;!m' f.!~flt\1 ~ -i'p ~ ~~ tR 1:l'P ~Wq;.wf ~q;uqr U!IQ1TiiUrOO~ 1ffi i'pffi:rrq qft ~fa' if ~~qfr trGT -i'p ~ fG!<IT if 
6. ~ F1n:rr i:i!f.'ifci;I/A weathercock shall be provided at a suitable location for determining wind direction so that in case of leakage of toxic gas, the 

workers can move against wind direction. 

Ji:J~fi:(rur{T t lffil f<l~~ \}q1fR111 ->l'R 01Nm:, ~ ~ .Jln c;n'f t roq <lWGn ~. ~ ~ func! il> 1m;~ 'Cf anrc4~T il> F.l~ il> mrrcr ~ ~ Wr aiR 
7. tftq; ~ft:r ~~~xi fl:ffi1'1R: (f'ft ~~IR 1tc ~ ~[;11 ~ !/Emergency kil consisting of various appliances and tools including valve hood 

assembly for cylinders and tanners, clamp for cylinder valve leaks and chain and yoke assembly for tanner valve leaks shall be available with the llcensee. 

a. ~ il> <tG ~/ c1'fq;.->rq ill~ it. 1iffiR if Clful' f<lq]Cffi 1m~~~ (X9T UliQ1TI 1/ln case of closure/cock-up of the filling plant, no cylinder containing 
toxic gas shall be retained in the premises. 

9. fu:nqi);' ~ i?i ~ 1ffi il>m~ip ~ '([l:ll'ff ~f<lm(( ITGR if>'t ~!/Adequate facilities for neutralization of toxic gas shall be provided in case of 
leakage. 

10 f<ltu<m tffi~ if \3~ f"tr~<r-< 'ffiWi {Cii~tliffi~ (-~ 'll'R' ~ (t~) qft ~ <rili5Jrqrfii/Proper cylinder loading/unloading and handling 
· arrangements shall be made in the toxic gas premises. 

for Dy. Chief Controller of Explosives 
Visakhapatanam 

<pff -a<1 rg; f4t4l1ell> ~ 
1'@14g~'l1 

Note:-This is system generated document does not require physical 
signature. 

09-02-2022 



'ij'R'(fmcfiR /Government of India 
~ aiR'\ffi1n'~IMinistry of Commerce & Industry 

tl{!l&<!li ({'<.IT \C)ftl)li:!il!5 W&frWTwf /Petroleum & Explosives Safety Organisation (PESO) 
~m7-20-13, la>'f~tli:r-st ct31NC 

fa~IHS!IQ~~li- 530011 
Door No. 7-20·13, Kirlampudi Layout, Visakhapatanam • 530017 

~/E-mail : dyccevizag@explosives.gov.in 

~~·ffl!l' /Phone/Fax No : 0891·2722257 

~/No G/SZ/AP/06/7500{G79097) f'41Dated: 04/03/2022 

mtT~ITo, 
M/s. PORUS LABORATORIES PRIVATE L.tMITED, 
Plot Nos. 2A,2B & 2C, APSEZ, Moturipalem Village, 
Village/Town: Moturlpalem, 
City: Atchutapuram, 
Taluka: Rambilli, 
District VISAKHAPATNAM 
State: Andhra Pradesh 
Pin: 531011 

2 

f<ftn:r /Sub : Plot No: 2A, 28 & 2C, APSEZ, Atchutapuram, Village/Town: Moturipalem, City: Atchutapuram, Taluka: Rambilli, 
District: VISAKHAPATNAM, State: Andhra Pradesh, Pin: 5310'11 • if~if CHLORINE Tru<Pr 1~- rttr~f.'l<p:r, 
2016 'iP WPf~ if>~- f.Rt~~ ,>f:J~rfi(P:P'f~oy;:p::r~'il;arR: i't!Storage of CHLORINE in cylinders at Plot No: 2A, 
28 & 2C, APSEZ, Atchutapuram, Village/Town: Moturlpalem, City: Atchutapuram, Taluka: Rambilli, District: 

~/Sir 
{s), 

VISAKHAPATNAM, State: Andhra Pradesh, Pin: 531011 ·cover under Licence G/SZJAP/06/7500(G79097) granted in Form 
F of Gas Cylinders Rules, 2016 -Inspection & Endorsement of licence regarding. 

;pri'lT ~· ~cttr 'iPf<t 09/02/2022m-~ ~ G/SZ/AP/06/7500(G79097) ~ ~. 12/02/2022 <!>'t ~ -qfujx Cf>T 
ar~~~~ ~if; ~11m <mw~J; 'llil; f.RT~ Cf>T 3l<'f~ <fR1 Please refer to the this office Memo No : 
G/SZ/AP/OG/7500(G79097) dated 09/02/2022 and inspection of U1e above premises by the undersigned /an officer of this office 
on 12/02/2022 

The subject licence ls returned herewith duly endorsed. The receipt of the licence may please be acknowledged. 

cpqqT ~ ~ f<P"-Iffiffr~ ~. 2016 $~ 55(5} 'iP ~. Jf:f~ 'iPqq: ~t"g ~this office Cfip::lf~q q?r ~ 
,~mt(r cr·n ~·£KIT~ m if>~ ~..[""q, 30 ffi~ 2024 q5T <IT m w.l) -;;p:rr <.fi{~ I ~ 30 ~ 2024 if> ll!;iffi tRQ ftr-:ljq; 30 
f~i'fl<SR 2025 ~ ~ ID1<1 ";f~lJf ~. Tru ~ f.i<:p":f, 2016 'iP ·f.i<:n:! 55(7) $ ~R ~~it> ~?.1' tf fcrt:fm~~ mrrr I 
~ 30 ~ 2025 cr<P~ 'icll:il<P~OI ~ "l,;flt(J~ mzr5T ~ if"l.:ftf ~~: f.mG m "ilT!ll'ft liP lease note that your 
application for further renewal should reach this office on or before 3oth Septemebr, 2024 along with all the documents as 
required under Rule 55{5) of Gas Cylinders Rules, 2016. Application for renewal of licence received after 301h September, 2024 
but not later than 30111 September, 2025 be considered only with penalty fee vide rule 55{7) (a)(b) of said Rules, The licence will 

automatically expire if no application is received upto 3oth September, 2025. ~. .~ 

~!Yours ·~y, 

\tA~' 
((~ ~m$.) 

(Mrs. Vijaya Sanjai\~;:eo)) 
\3'tf fa fQ; ')e;~ . 

Dy. Controller of Explosives 
wR\3'tf~ ~+Q;)e;q; f.14~~ 

For Dy. Chief Controller of Explosives 
14~ti~I4~Yi+1Nisakhapatanam 

[ 3lft:rcp \Jl H Cfll ;ft ~ anmrrctt ~. ~ nZIT \3fti[T fctcRuT ~ f<~rrppqqr ~ CtiS!*Il~c http://peso.gov .in ~ l] 
(For more information regarding status,fees and other details please visit our website http:/lpeso.gov.in) 

Note:-This is system generated document does not require physical 
signature. 



Mls. Porus Laboratories PvLLtd, 
4th Floor,KKR Square,Kavuri Hills, 
Kavutl Hills, 
Khalratabad, 
Taluka: Khalratabad, 
District: HYDERABAD, 
State: Telangana 
PIN:S00033 

'l{Rifmilm 
Government of India 
~ ~;m)rr'¢mrlr 

Ministry of Commerce & Indus~ , 
~<M~~IJ!Wro.f (itat) 

Petroleum & Explosives Safety Organls•~:Jr:::o) 
<"11-t. il02, 6th~" -.ft. li!t • .Jil V<Rf, 

' ~-600060 
Room No. 602, 6tltlloor, C,G,O, Towors, Kavadlguda, 

Sccundcrabad • 500080 

E-mail tlyccehyderabad@exploslves.gov.!n 
Phone/Fax No · 040 • 27 640369 

1'01<li /Dated 27/1212021 

~l{q /Sut>: Plot No, 2A,APSEZ, ., Moturlpalem(V}, Atchuta_euram, Tatuka: Rambllll, District; VISAKHAPATNAM, State: Andllra Pradesh, PIN: 531011 i! fWt! ~fff!rq 'ifTf A,B ~ • 
~f.trm2002l!r JRflfa"IRi'\l XVifsrffi*Jr{f<! P/HQ/AP/1514144 (P418454)- <11<i\~Rl!r;m;;fi! l 

ll(lt\1:1 
ISir(s), 

Existing Petroleum Class A,B Installation at Plot No, 2A,APSEZ, ., Moturipalem(V), Atchutapuram, Taluka: Rambllll, District: VISAKHAPATNAM, State: Andhra Pradesh, PIN; 
531011· Licence No, PIHQ/AP/1514144 (P4184S4)- granted in fom1.XV under Petroleum Rules 2002 -Amendment regardmg 

<j>'l'll Jl1tlii; \J'P;f1Rl f<i'l'f U mffi)o 'llf<r&ll OIN9S5842 ~ 18/12/2021 if>T -..'1\>f '!lWUt il: I 
Reference to your letter No. OIN965842 dated 18/12/2021 on the above aubjocL 

~ 31/1212022<f<lf~ll ~<i<!J:n PIHQIAP/1514144 (P41B454} l$rtq;z711212021 ~'if'fl:!lt'tlT!lr"fTif~ 1i5R"Url!; F.fq<MwmfW'"'~tfl!l!r<rrti~UJT<<!l ~ I 
Licence No, P/HQ/AP/1514144 (P418454) dated 2711212021 valid upto 31/1212022 Is returned herewith duly amended with respect to Capacity Amendment, 

'ifTf '!> >l$ir ~fff!rq /Petroleum Class A, In bulk 

iflf '!> >f$ir ~~iT fi:l:r IP&troleum Class A, otherwise tl1an in bulk 
lfl! XlJ Q1j'll il~~,/Petroleum Class B. in bulk 
'if'f XlJ >l$ir ~ ~ f':r;; /Petroleum Class B, otherwise than in bulk 
iflf 'T >l$ir ~C!trq /Petroleum Class C, in bulk 
iflf 1! >f$ir ~!arm~ fl:ffi' /Petroleum Class C.otheJWise !han 1n bulk 

~IJ1«<TITo!al 

¥J1:11m'i\1 
Please acknowledge the recetpl. 

~if ~l{IIJ1«<T /Quantity licenced 10 
KL 

450.00 Kl. 

NIL 
30.00 KL 

NIL 
NIL 
NIL 

480.00 KL 

lfQl{ll:! {Yours fatlhftlily, 

({l!tl'.~.~ 
(S M Kulkarni)) 

Ut[~~f.!¢fq; 
Oy. ChJer Controller of Explosives 
'ljlif~~~f.rtt;rq, 

For Jt. Chief Controller of Explosives 
R:l<il4~11lhVSecunderabad 

Copy forwarded to :-
1. The Addlhonal Dlstrtct Magistrate, VISAKHAPATNAM(Andhra Pradesh) with refarence to his NOC No P!.PL!JCCOE/2021 Dated 0910812021 
2. The Dy. Chief Comrol!er of Explosives, Visakhapatenam. A Copy of the licence along with approved plan is enclosed. 

For Jt. Chief Controller of Explosives 
socunderallad 

Note:-This is system generated document does not require signature. 
(illfilq;~\i)it ~1'tl~tftl, 1!f<W<Nf,Jf"! fil;rolrl!;F.fqi!'llft~: hUp:flpeso,govJn ~ 

(For mora Information regarding statua,lees and olhar details please visit our website: http://peso.gov,Jn) 

Digitally slgnoo by S M KULKARNI 
Heason: Licence No, • fl/HO/AP/1514144 
Location:Hydcrabad [?4i8454J 
Dato:202U2.27 02:04:56 +05:30 



Sub: 

Ref: 

The AsSistant. 
The Exdse 
(DistUieries)~ 



4/4/22, 11:56AM :: Prohibition and Excise Department:: 45 

PROCEEDINGS OF THE PROH. & EXCISE SUPERINTENDENT,Anakapally 
PRESENT: EXCISE SUPERINTENDENT,AnakaP-ally: 

Dated: 02/04/2022 

Sub:- Proh.& Excise - Anakapally Excise Unit - Vishakapatnam Dist- Applied for New Methanol Registration of 
Porus laboratories pvt ltd unit-VI, ATCHUTAPURAM, Moturupalem, Rambilli, Vishakapatnam District for 

the year 2022-2023 of -
Certain Orders Issued - Reg. 

Ref:- 1.Application of M/s Porus laboratories pvt ltd unit-VI, at ATCHUTAPURAM, Moturupalem, Rambilli, 
Vishakapatnam. 

2.Remarks of the Station House Officer, Yellamanchali, received dt: 16/03/2022. 
3. Report of the Station House Officer, Yellamanchali , Dated. 02/04/2022. 
4.Cr.N0:21 092/Ex/94/83, dt.03-09-1994 of the Commissioner of Proh. & Excise, A.P., Hyderabad. 
5.Cr.No.0339/2022/CPE/B-4,Dt.02/04/2022 of the Commissioner of Proh.& Excise, A.P. 
Control Board, Paryavaran Bhavan, A-3,1ndustrial Estate, Santhhinagar. 

@@@ 

ORDER: 

As requested by the M/s Porus laboratories pvt ltd unit-VI, ATCHUTAPURAM, Moturupalem, Rambilli, 
Vishakapatnam and on submission of required documents, the above Methanol firm has been registered in this district Vide 
Regd. No.------------------------ for the year 2022-2023 for the possession and usage of Methanol as a Manufacturing of 
Pharmaceutical products , The Company requires 65840.00 Kilolitres, per annum of Methanol for the above purpose subject 
to the following conditions: 

1. The registered unit shall maintain register showing the amount of opening stock, purchase , consumption and closing balance 
on daily basis and they should keep in their records, copies of the pay bills, delivery Challans etc. ,showing from whom Methanol 
has been purchased and transported. 

2. The sale of Methanol is allowed strictly to other registered dealers firm in the state and to un- registered dealer/firm outside the 
state. 

3. The unit shall maintain the daily records on release of Methanol as well as spent Methanol in the prescribed proforma and 
submit daily/weekly reports to the Proh.& Excise Stations concerned under a copy to this office. 

4. The unit should keep the records up to date and submit for inspection of the Proh.& Excise Inspector of the area. 

5. All containers i.e., Tankers, Carbouyas vessels,Bottles shall invariably bear the danger mark in the district Red Colour. 

6. Whenever they carry methanol all the opening inlets and outlets shall be securely and thoroughly sealed. 

7. The telephone numbers present permanent address of the registered parties shall be available in the office Register. 

8. The consignor and the cosignee and the registered dealer shall take all reasonable precautions such as sealing the container 
with facsimile seal and well guarded storing facility, The registered dealer shall be squarely made responsible along with others 
when any untoward incidents occur. 

9. The unit shall produce certificate of explosives registration with concerned department. 

10. The Company Officer shall maintain a inspe.ction book and all relevant records as demanded by the Proh.& Excise 
Department. 

11. The Registration is valid Up to 31/03/2023 only. 

To: 

PROH. & EXCISE SUPERINTENDENT, 
Anakapally 

M/s Porus laboratories pvt ltd unit-VI, at ATCHUTAPURAM, Moturupalem, Rambilli, Vishakapatnam, Vishakapatnam Dist, 

Copy to Station House Officer,Yellamanchali. 

Copy submitted to the Asst. Comm. of Proh. & Excise (Enft.), Vishakapatnam. 

Copy submitted to the Dy. Commissioner of Proh.& Excise, Vishakapatnam. 

Copy submitted to the Commissioner of Prohibition & Excise, A.P. 

Copy submitted to the Director of Proh.& Excise, A.p. 

cpe.ap. gov. in/EeG PI api/applica nUviewPDFDSXVIIF orm?licensel D= 1 297 &req uestN o=D S-XVII/03-2022/1 08 7 &inward ld=#! 1/1 



Government of India 
Ministry of Commerce & Industry 

Office of the Development Commissioner 
Visakhapatnam Special Economic Zone 

Administrative Building , Ouvvada 
Visakhapatnam- 530 049 AP. (lNDlA) 

Ph: 0891~2708255 Fax: 0891-2587352, E·mail: devcomm.vsez@gov.in 

VISAKHAPATNAM SPECIAL ECONOMIC ZONE 
OFFICE OF THE REGISTERING OFFICER 

CERTIFICATE OF REGISTRATION 
FORM- II [ Rule: 18(1) ] 

VSEZ{VSP/PE/128/2017 DT 16.10.2017 
A Certificate of Registration containing the following particulars is hereby 

granted under Sub-Sec (2) of Section-7 of the Contract Labour (Regulation 
and Abolition) Act, 1970 and Rules made there under to 

M/S. PORUS LABORATORIES PRIVATE LIMITED., PLOT N0.2 A, VSEZ- APIIC, 
MOTURUPALEM VILLAGE, ATCHTAPURAM & RAMBILI MANDAL, VISAKHAPATNAM 

Maximum number of 
labour to be employed on 
day through all contractors 

MANUFACTURING OF SPECIALITY 
CHEMICALS 

AS SHOWN IN ANNEXURE 

AS SHOWN IN ANNEXURE 

450 

for Regrst:en g Officer and 
·~Development C missioner, VSEZ 

/ ,;c,, C1 / ~f:!~.da.lLL<;akl-w!n~tmrtoonar , ............................................. ,.............................. ,.,. .......... ~ .......... ··t" . • .. ~~!lU'il.J·~liSI:Q,.,.wJ>·"·· .................. , 

' ' l,;) ' (L b ) VSE~ ' l i ,~ ,,;·.,·r ,;:;:~ a our ~~ l 
!,,,· FEE PArD ·,·!'· "r,;\1\:f~f cH. ~~Ar~or 11.10.2011 l 

'~---~~} i ~ 
: oH> > H HH 0 0 000 h>ho OUO OOH·~· .. 00 0 00 oo 0 <+;. o 0 0 00 ._ .. H o•o 0 oooouo•H .. OUUHhOO 00 OH > >o ooo OOo H~H > e~H>O 0 0 •H< OH>~ 0 0 o H<l'~< 0 000 •H 0 <~UO n< 0 o OH .. "<OO OOUUUHto 00 Ht .. U~ .. UHH~~~loo•~ o HH•• OUO OH U Uuo >r .. U 000 OHO 0 •HoUoHO .. H < Oo><>j 



Ministry Of Commerce & Industry 
Office of the Development Commissioner 
Visakhapatnam Special Economic Zone 

Administrative Building , Duvvada 
Visakhapatnam- 530 049 A.P. (INDIA) 

Ph: 0891 2708255fax 0891*2587352 E-mail: devcomm.vsez@gov.in 

The Development Commissioner, V.S.E.Z., Visakhapatnam is Notified, 
Competent and the appropriate Authority for issuance of Registration Certificate 
under the above said Act 1970 and the Rules 1971 made there uder for execution 
of works in the Establishment of : 
M/S. PORUS LABORATORIES PRIVATE LIMITED., PLOT N0.2 A, VSEZ • APIIC, MOTURUPALEM VILLAGE, 

ATCHTAPURAM & RAMBILI MANOAl, VISAKHAPATNAM 

After examining the above, Registration Certificate No : 

VSEZ/VSP/PE/128/2017 DT 16.10.2017 

Is issued along with the Annexure of Contractor (s) for doing work(s) at the above 
place with the following conditions:-

1) The Principal Employer can engage contractors for getting work done in 
non-core area only under Sec.2 (1) (dd) of Contract Labour (R&A) Act 
1970. 

2) If any contractor is engaged 5 or more Contract Labour, invariably he has to 
obtain a valid Contract Labour Licence Certificate from the Development 

3) The Principal Employer has to maintain Registers of contractors in Form-XII. 

4) The Principal Employer shall display notices at a conspicuous place which 
shall be maintained in clean and eligible condition in English, Hindi and local 
language understood by majority of the contract labour in the Premises with 
the following details : 

a. Rates of wages, 
b. Hours of work, 
c. Wage period, 
d. Date(s) of payment of wages, 
e. Name and address of the Development Commissioner,VSEZ., 
Visakhapatnam. 
f. Date of payment of Unpaid wages. 

5) The Principal Employer is liable if contractor does not pay wages in time to 
contract worKers. Under Sec.20, both Contractor and Principal Employer are 
liable to provide welfare amenities like Canteen, Rest-room, Latrines and 
Urinals, First Aid facility etc. 



Annexure A 

List of Contractors of M/s. Porus Laboratories Private., Unit ..S, Plot No.2A, 28 & 
2C, APIIC SEZ,Sy. Nos.136P, 139P, 173P, 175P, 176P, 177P&178P, Moturupalem 
Village, Atchutapuram Rambifli (Mdl), VISAKHAPATNAM-531011 

lsi NAME OF THE CONTRACTOR 
No. 

3 

4 

M/s. Indus Projects (P) Limited., 7-1-261 

Corporate Office Green lands, Begum pet, 
Hyderabad 
M/s. Naveen Sourcing Services, Flat No. 
104, Sri Lakshmi Paradise -2, Road No.4b1 

Thirumala Nagar, Vadlapudi, 

Visakhapatnam 

M/s. Tulasi Engineering Works., 
Lemarthi Village, Pharma City, 
Aganampudi (Post} 
Visakhapatnam- AP 530053 

M/s. DSR Infra Constructions, R/o: 203-35-

1141 Near Ramalayam, Kothapalem, 

Yellamachili, Visakhapatnam 

5 i. M/s. Net o Eng· eering (P) Ltd., 
T Nagar henn i 

6 

7 

8 

9 

M/s. TNR enterprise, 
Uppavaram VillageAtchuthapuram 

Visakhapatnam- AP 531033 

M/s Thunderbolt 
#51-1-26, 1st floor, Ramlakhan Complex, 
Opp: Mahindra Stayamn 
Visakhapatnam- 530013. 

M/s. Sri Aditya Engineering (P} Ltd. 1 

Yeduruvanipalem Village, Thanam 

Post1 Parawada Manadalam J 

Visakhapatnam- AP- 531021 
· M/s. Nikhil Engineering.1 

Offici a I Colony, SrinagarGajuwaka, 

Visakhapatnam- AP 530026 

TOTAL 

NATURE OF 
WORK 

Civil works 

Loading and 
Unloading 

Housekeeping 

Housekeeping 

Fabrication 

Housekeeping 

Security Services 

Fabrication 

Fabrication 

NUMBER 
OF WORKERS 

200 

50 

100 

50 

100 

50 

30 

30 

40 



Annexure A 

List of Contractors of M/s. Porus Laboratories Private., Unit--6, Plot No.2A, 28 & 
2C, APIIC SEZ,Sy. Nos.136P, 139P, 173P, 175P, 176P, 177P&178P, Moturupalem 
Village, Atchutapuram Rambilli (Mdl), VISAKHAPATNAM-531011 

51 
No. 

NAME OF THE CONTRACTOR 

M/s. Indus Projects (P) Limited., 7-1-26, 
1 Corporate Office Green lands, Begumpet, 

Hyderabad 

M/s. Naveen Sourcing Services, Flat No. 

2 104, Sri Lakshmi Paradise -2 .. Road No.4b, 

Thirumala Nagar, Vadlapudi, 
Visakhapatnam 
M/s. Tulasi Engineering Works., 

3 Lemarthi Village, Pharma City, 

Aganampudi (Post} 

Visakhapatnam- AP 530053 
M/s. DSR Infra Constructions, R/o: 203-35-

4 114, Near Ramalayam, Kothapalem, 
Yellamachili, Visakhapatnam 

M/s. TNR enteq::>rise, 
5 Uppavaram VillageAtchuthapuram 

Visakhapatnam- AP 531033 
j M/s Thunderbolt 

6 #51-1-26, 1st floor, Ramlakhan Complex, 
Opp: Mahindra Stayam" 
Visakhapatnam- 530013. 
M/s. Sri Aditya Engineering {P} Ltd., 

7 Yeduruvanipalem Village, Thanam 
Post,Parawada Manadalam, 
Visakhapatnam- AP- 531021 
M/s. Nikhil Engineering., 

8 , Official Colony, SrinagarGajuwaka, 

Visakhapatnam- AP 530026 

9 M/s. Thermax Limited., Bhosari, 

Pune- 411026 
1-----+-----

10 M/s. Preca Solutions India (P) Ltd., 
Gachibowli, Hyderabad- 500032 

Total 

NATURE OF 
WORK 

Civil works 

Loading and 
Unloading 

Housekeeping 

Housekeeping 

Housekeeping 

I 
' Security Services 

Fabrication 

Fabrication 

Fabrication 

Fabrication 

NUMBER 
OF WORKERS 

200 

50 

100 

50 

50 

30 

30 

40 

50 

50 

650 



Government of India 
Ministry Of Commerce & Industry 

Office of the Development Commission 
VISAKHAPATNAM SPECIAL ECONOMIC ZONE 

Administrative Building , Duwada 
Visakhapatnam- 530 049 A.P. (INDIA) 

5o 

Ph: 0891-2708255 Fax: 0891-2587352, E-mail: devcomm.vsez@gov.in 

FORM-VIII 
{Refer rule 4 (1) } 

CERTIFICATE OF REGISTRATiON 

VSEZNSP/ISM I PE/13/2021/5elf7 Dated: 13.05.2021 

OFFICE OF THE REGISTERING OFFICER UNDER INTERSTATE MIGRANT 
WORKERS (Regulation of employment and conditions of Service) Act, 1979 & 
Development Commissioner, VJsakhapatnam Special Economic Zone, Visakhapatnam. 

A Certificate of registration containing the following particulars is hereby granted under 
clause (a) of sub-section (2) of Section-4 of the Interstate Migrant Workers (Regulation of 
Employment and conditions of service) Act, 1979 and the rules made there under to Sri M. 
Lakshminarayana, Manager of M/s Porus Laboratories Pvt Ltd, (Unit-6) Plot No.2A,2B, & 
2C,APIIC SEZ, Sy.Nos.136P,139P,173P,175P,176P,177P,& 178P, Moturupalem Village, 
Atchutapuram-Rambilli (Mandai), Visakhapatnam-531 011. 

7. Name of the Work carried on 
In the Establishment 
l n the Establishment 

8. Name and address of the contractors 

9. Nature of work for which Migrant 
Workers are to be employed or 
Employed 

10. Maximum Number of Migrant 
Workmen to be employed on any 
Day through each contractor 

11. Other Particulars relevant to the 
Employment of migrant workmen 

12. Fee towards Registration 

Construction, Fabrication and Loading & 
Unloading works 

List enclosed 

List enclosed 

Below 150 

Rs.;3,QQL~ vide challan No.50012293932021, 
~ -"~ 021 of Sub Treasury, SBI, VSP. 



S) 
list of Contractors of INTER STATE MIGRANT WORKMEN AT M/s Porus Laboratories Pvt Ltd, 
(Unit-6) Plot No.2A,2B, & 2C,APIIC SEZ, Sy.Nos.136P,139P,173P,175P,176P,177P,& 178P, 
Moturupalem Village, Atchutapuram Rambilli (Mandai), Visakhapatnam-531011. 

SI.No. Name and Address of the Contractor 

01. M/s Indus Projects {P) Limited, 7~1-26, 
Corporate Office Green lands, Begumpet, k- Hyderabad. 

I 02. M/s Naveen Sourcing Services, Flat No.104, 
Sri Lakshml Paradise·2, Road No.4b, 
Thirumala Nagar, Vadlapudi; 
Visakhapatnam. 

03. M/s DSR Infra Constructions, R/o: 203~35-
114, Near Ramalayam, Kothapalem, 
Yellamachili, Visakhapatnam. 

04. M/s Netpro Engineering (P) Ltd, T Nagar, 
Chennai. 

TOTAL 

Nature of work 

Civil Works 

Loading and 
Unloading 

Housekeeping 

Fabrication 

No. of 
Workers 

60 

20 

20 

50 



list of Contractors of M/s. Porus Laboratories Private., Unit • 6, Plot No. 2A, 
2B & 2C, APUC SEZ, Sy. Nos.136P,139P,173P,175P,176P,177P & 17SP, 
Moturupalem Village, Atchutapuram RambiUi (Mdl), VISAKHAPA TNAM-531 011 

I Sl 

~No. 

-·N-AM_E_O.~F T~H-E-C~O-N-TR_A_C·T~O-R---.-1 N~A~T-U-RE-OF~ NUMBERQFl 

l WORK I WORKERS I 
M/s. Indus Projects (P) Limited./ 7-1- I l 
26, Corporate Office Green lands, Civil works 60 
Begumpet, Hyderabad 

1 

~~~--~-~ -----------r----------~--------~ 
M/s. Naveen Sourcing Services, Flat 

2 No. 104, Sri Lakshmi Paradise -2, 
Road No.4b, Thirumala Nagar, 

f----l~\{?_qlapudi, Visakhapatnam 

3 
M/s. DSR Infra Constructions, R/o: 
203-35-114, Near Ramalayam, 

1 l<oth:-: 

Loading and 20 
Unloading 

Housekeeping 20 

! 

'~-~~-l J_ 20 
M/s. Sri Aditya Engineering (P) Ltd., 

5 Yeduruvanipalem Village, Thanam I Fabrication 
Post1 Parawada Manadalam, 1 

Visakhapatnam, A.P. I 

I 15 . 

I 
-··-·· .. ---- --------·--
M/s. Nikhil Engineering., Official 

6 Colony, Srinagar Gajuwaka, Fabrication 15. 

f---_..._1 V_isakhapatnam, A.P. 

I TOTAl 150 
l....-.....~-.. -~---------



53 
Annexure A 

List of Contractors of Mls. Porus Laboratories Private., Unit -6, Plot No.2A, 28 & 
2C, APIIC SEZ,Sy .. Nos.136P,139P,173P,175P,176P,177P&178P, Moturupalem 
Village, Atchutapuram Rambilli (Mdl), VISAKHAPATNAM-531011 

NAME OF THE CONTRACTOR NATURE OF NUMBER 

I WORK OF WORKERS 

j M/s. Indus Projects (P} Limited., 7-1-26, 
Civil works 60 Corporate Office Green lands, Begum pet, 

Hyderabad 
M/s. Naveen Sourcing Services, Flat No. 

2 104, Sri Lakshmi Paradise -2, Road No.4b, Loading and 20 

Thirumala Nagar, Vadlapudi, Unloading 

Visakhapatnam 

M/s. DSR Infra Constructions, R/o: 203-35- Housekeeping 

3 114, Near Ramalayam, Kothapalem, 20 
Yellamachili, Visakhapatnam 

4 M/s. Preca Solutions India (P} Ltd., Fabrication 20 
GachibowiC Hyderabad- Telangana 

M/s. Sri Aditya Engineering (P) Ltd., 

5 Yeduruvanipalem Village, Thanam 
Post,Parawada Manadalam J 

Fabrication 15 
Visakhapatnam- AP- 531021 

M/s. Nikhil Engineering., 

6 Official Colony, SrinagarGajuwaka, Fabrication 15 

1 Vis_~khapatnam- AP 530026 

TOTAL 150 
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ensure aH 
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M243 and M346 Batch status as on 07-06-2022 (11:09) S_,.b Action Taken 

E BLOCK 
STAGE-1 

Equipment No Batch No Status 

V-101 Empty 

R-101 A Empty 

V-104 VI/M243122E0026 #26 Reaction mass present ( 3 rd Lot Holding ) 

R-102A VI/M243122E0026 #026 Lotl Distillation 

R-102B Empty 

R-102C Empty 

R-1020 VI/M243122E0026 #026 Lot2 Quenching and Distilation to be done 

V-107 VI/M243122E0024,25 Stage-01 intermediate 

STAGE-2 

R-201 Empty 

R-202 Empty 

V-202 Empty 

V-204 Empty 

PFR-201 Empty 

PFR-202 Empty 

R-203A VI/M2432B22E0037 Under workup 

R-203B Empty 

STAGE-3 

V-302 Empty 

R-301 VI/M2403A22E0028 #028 U Chlorine gas purging 1250 kg 

V-304 VI/M 243A22E0028 #28 Sodium Carbonate Soluction Present 

R-302 Empty Pn 

V-303 Empty 

V-319 VI/M24303A22E0027 #27 Organic Layer Present 

C-301A VI/M24303A22E0026 #26 U/MCB Collection stopped 

C-311A VI/M24303A22E0026 #26 U/Product Distillation Stopped 

STAGE-4 

R-401A Heal Volume Present 

R-401B Heal Volume Present 

R-402A Empty 

R-4028 Empty Pro, 

R-40~A Fmntv 



R-403B Empty __...-
V-415 A,B VI/M240422E0051 Organic layer present for storage -.::::> +--

STAGE-S 

R-501A Empty 

R-502 Empty 
I Prod 

V-505 A,B Empty 

501 FFE,ATFE Empty 
SwiJfJt:' 

V-506B Stage-05 Product Present 

M346 

R-801 VI/M3460122E0031 Tolune present 

R-802A - Empty 

R-802B - Empty 

R-805A - Empty 

R-805B - Empty 

R-806A Empty 

R-8068 Empty I Prod! 

R-807A 500 Lts Water present ;tnppPrl 

R-8078 VI/M3460122E0030 #30 Ready To ANFD 

R-807C VI/M3460122E0028&29 #28 &29 Tolune Mls present 

R-8070 #28 &29 Water Mls present 

R-808 Empty 

ANFD-801A VI/M3460122E0028 Filtration Completed 

ANFD-8018 VI/M3460122E0029 Filtration stopped 

B BLOCK 
STAGE-1 

Equipment No Batch No Status 

GLR-813 Empty 

GLR-814 Empty 

GLR-815 Empty 

GLR-825 Empty 

STAGE-2 

SSR-801 Empty 

SSR-820 Empty 

STAGE-~ 



SSR-B03 Residue to be unload ~~ 
GLR-B04 Empty 

GLR-B06 VI/M24302220117 Distilation Completed . 

GLR-B16 VI/M24302220122 Batch put on hold 

SSR-B23 VI/M24302220119,120 MCB Distilation Completed 

GLR-B19 VI/M24302220124 Batch put on hold 

GLR-B25 VI/M24302220123 #123 U/Chlorine Gas Purging stopped after 450kg. 

STAGE-4 

SSR-B02 VI/M24304220073C Solvent distilation to be done 

SSR-B04 empty 

SSR-BOS VI/M24304220072C Heal Volume Present 

GLR-B17 empty 

SSR-B18 Empty 

SSR-B19 VI/M 24304220072 B Heal Volume Present 

STAGE-S 

SSR-BlS VI/M 24304220073A Batch to be start 

SSR-B21 VI/M24304220073B Product to be unload 

M346 

SSR-B14 Empty 

GLR-B20 VI/M346A01220117 Cooling for Filtration 

GLR-B21 Empty 

ANFD-B01 VI/M346A01220116 Filtration Completed 

SSR-B22 VI/M346B01220105 Batch to be start 

GLR-B06 

SSR-B07 Empty 

ANFD-B02 VI/M346B01220104 Filtration Completed 

GLR-BOl VI/M346A01220116 Toluene Mls Present 

GLR-B02 VI/M346B01220104 Toluene Mls Distillation Stopped 

GLR-B03 Empty 

SSR-B17 EMPTY 



To 

Environment 

AP Pollution control 

office, 

Visakhapatnam. AP 

Respected Sir, 

This is with reference to the 

activities taking measures to 

around the 

CC: 

a) 

-Status 

CIN:U24230TG1996PTC025914 

Date: 07.06.2022 

in 



To 

The Member Secretary 
APPCB 
D. No: 33-26 M140 D/'1., Near Sunrise Hospitals 
Kasturibhaipet 
Vijayawada ... 520 010 

bo 

No. 703/APPCB/HO/UH·Il/TF/VSP/2022; Dated 07/06/2022. 

Respected Sir, 

This is with reference to the order issued by your good offlce1 we have stopped all production 

activities taking measures to and the Environment~ in and 

around the factory 

also stopped Sollers with 011 order. 

We did ensure all necessary systems and Integrity the following areas across the company 

1) Emission detection equipment 
2) Emission control equipment 
3) Process safety 

4) Multistage scrubbing and recovery/recycling of scrubbed HC! in 

back to process 
5) Monitoring and operating Critical parameters through Distribution and Control 

Systems and HMI (Human Machine Interface). 

6} Online VOC detection systems 

However the """r""' 

might be affected whlch will lead 
quality 

company. 

and yields of the product 

The committee also inspected our unit and checked all the safety and emission control systems and 

found them satisfactory. 

We here by confirm that, the organisation shall obey the APPCB norms and conditions and operate 

our unit within the specified norms established. 

Hence, we to 

703/ APPCB/HO/UH~U/Tf /VSP/202.2.; 

earliest. 

the temporary stop production Order No. 
07/06/2022~ to meet the customer demand at the 

CC: CE- APPCB, Vijayawada, b>.-.~L ... Vishakhapatnam1 JC- APPPCB, Vishakhapatnam 

Porus Laboratories (P) ltd. 
Re~lstered & Corporate Office: 4th t:loor, K K Kavuri Hills, Hyderabad,SOO 033, Telangana, India. 
Tel. +91 {40) 4011 8098, 4011 8099, tnfo@poruslabs.com 
/""lLl. t ~~A"""'.-.,... __ "',....,....,.,...,..,...,...,... ..... -.,.. ¥ 



a 

1. 
12.03.2021. 

2. 

Phone:0866-2463200. 
Grams : Ka!usya Nivarana 
Website :wv.rw.appcb.ap.nic.in 

6f 

5. Proceeding of the APPCB dated 04.06.2022 
6. Inspection conducted on 03.06.2022, 04.06.2022, 06.06.2022 & 

7. 
8. 
9. 

*** 

on 
to comply therein. 



-62-
WHEREAS in view of the urgency and to safeguard the public health, based on the preliminary 
reports placed before the Board, the Board has issued Stop Production Order as precautionary 
measure to alleviate apprehension of any untoward and reoccurrence of such incidents. 

WHEREAS the committees constituted by the District Collector and the Board inspected the 
industry and submitted the report. 

WHEREAS vide reference 9th cited the industry requested for Revocation of Stop Production 
Orders. 

Accordingly, the Board hereby issues temporary Revocation of Stop Production Order for period 
of three months under Sec.33 (A) of Water (Prevention and Control of Pollution) Amendment 
Act, 1988 and under Sec.31 (A) of Air (Prevention & Control of Pollution) Amendment Act, 1987 
to your industry located at Plot No. 2A,2B, 2C, APSEZ, APIIC, Moturupalem (V), Rambilli (M), 
Visakhapatnam District forthwith until further orders and you are directed to comply with the 
following: 

1. The industry shall not manufacture the unconsented products. 
2. The industry shall ensure to maintain standard operating procedure for all consented 

products and to impart training to all employees on SOP's, production process, 
safety aspects. The employees shall be given hands on experience with the 
production process under the supervision of senior employees. The units only after 
ensuring that adequate training is imparted to its employees will engage the 
employees for independent works. Overall the industries should be prepared for 
emergency response readiness & effectiveness in terms of major accidents. 

3. The industry shall conduct mockdrills to the employees in controlled environment on 
actions to be taken during failures, gas leakage etc. 

4. The industry shall be ready with the offsite and onsite emergency preparedness 
plans in case of exigency. 

5. The industry shall install suitable gas sensors and alarm system in the unit at 
appropriate locations where emission of gas is suspected so that any gas leaked is 
detected and the employees are immediately alerted. In sensitive areas of the unit 
where gas leakages are suspected, the unit shall work out an emergency prepared 
plan to vent out the gases safely. 

6. The flow meters, sensors, measuring devices have to be regularly calibrated. 
7. The unit shall issue essential Personnel protective equipment like nose mask, 

Helmets, Safety Shoes, Safety Glasses, Acid-Alkali Proof Gloves to all its employees 
and make it mandatory that the employees have to wear PPE's during working 
hours. 

8. The unit shall ensure that the pipes, nipples, pumps, nozzles, screws, nuts, bolts, 
safety devices etc required for transferring of reagents, raw materials, mother liquors, 
reaction mixture or during emergency shall be easily assessable. 

9. The unit shall recruit qualified and experienced staff especially for working in 
sensitive areas like production block. 

10. The MSDS of raw materials, intermediates, products, suspected gases shall be 
made available in the unit at easily accessible points. 

11. In addition to oral communication, the unit shall establish written communication or 
system through which the process details, reactor details and other essential details 
are communicated. The reactors shall be properly labelled indicating the crucial 
details such as status of reaction, product being manufactured etc. Since the unit is 
operating in different shifts, proper labelling and written communication will avoid 
confusion. During shift change, the shift incharges of closing shift shall record the 
essential details in a register or on reactor labels etc and upcoming shift incharge will 
read it and acknowledge it by signing to avoid confusion during shift change. 

12. The unit shall practice job-rotation in accordance with Occupational Safety and 
Health Administration's guidelines to minimize employee exposure. 

13. The unit will carry out health checkup of all employees once in a period of 6 months, 
to ascertain the health status of all the employees in respect of occupational health 
hazards to which they are exposed. 
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14. The industry install with alarm system in clean 

room and process area as the industry is having only one system. 
15. The shall two to 

month. 

are hereby note 
initiated under Sec.33 (A) of Water (Prevention Control 
and under Section 31 (A) of Air (Prevention & Control of 

Public 

comes 

2A,2B, 2C, 
Moturupalem (V), 
Visakhapatnam District. 

one 



VAKALATNAMA 
BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 
OA 448/2022 

IN THE MATTER OF: 

In re: Suo moto matter in: "178 women workers fall ill after gas leak in Andltra's 
Visakhapatnam." 

KNOW ALL to whom these present shall come that I, Srinivasan Namala, Authorized 
Representative of the Respondent, Porus Laboratories Private Limited do hereby 
appoint: 

Mr. Gautam Bajaj, Advocate 
M-19A South Extension Part-II, New Delhi-110049 

Ph.+919818366747. 
Email: gautanl baj aj 90@,gmail,con_! 

(herein after called the advocate/s) to be my Advocate in the above-named case 

authorised him:-

1. To act, appear and plead in the above mentioned cause in this Court or any other 
Court in which the same may be tried or heard in the first instance or in appeal of letters 
patent appeal or review or revision or execution or in any other stage of its progress 
until its final decision. 
2. To present pleadings, appeals, letters patent appeal, petition of appeal to High 
Courts, Supreme Court, cross-objections or petitions or execution, review, revision, 
withdrawal compromise or other petitions or affidavits or other documents as shall be 
deemed necessary or advisable for the prosecution of the said cause in all its stages. 
3. To withdraw or compromise the said cause or submit to arbitration any differences 
or dispute that shall arise touching or in any manner relating to the said cause. 
4. To receive moneys and grant receipts therefore and to do all other acts and things 
which may be necessary to be done for the progress and in the course of the prosecution 
of the said cause. 
5. To employ any other Legal Practitioner authorising him to exercise the power and 
authority hereby conferred on the Advocate(s) whenever they may think fit to do so. 
AND l/We hereby agree to ratify whatever the Advocate(s) or their substitute shall do 
in the premises. 
AND I/We hereby agree not to hold the Advocate(s) or their substitute responsible for 
the results of the said cause in consequence of their absence trom the Commission/Court 
when the said cause is called up for hearing. 
AND l/We hereby agree that in the event of the whole or any part of the fee agreed by 
me/us to be paid to the Advocate(s) remaining unpaid, they shall be entitled to withdraw 
from the prosecution of the said cause until the same is paid. 
IN WITNESS WHEREOF I/We hereunto set my/our hands to these presents the 
contents of which have been explained to and understood by me, this the 30th day of 
June, 2022. 
Accepted subject to the terms regarding fees. 
Identified by me. 

&..~j 
Advocate 
D/1200/2012. 
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NCT OF DELHI COURT FEE 

DLCT1917496D2219K 
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